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‘ wn [ sr " F™ \ oo ae Ye nae . “ah BEFORE THE RON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 
“BENCH, NEW DELHI™** 

Original Application No.296 of 2024 
Abhishek Shukla S/O Sri Keshav Prasad Shukla, R/O Village Jarar, 
PS-Girwan, Tahsil Naraini, District-Banda. 

cexneneenens Applicant 
Versus 

Disha Enterprises 

awevsevsacad Respondent 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT on updated 
action report filed by Director General of Mines and Safety in 

compliance of the order dated 08.02.2024. 

I, Smt. Sudha Singh, W/o Suneel Singh, aged 48 years, 
Resident of Nonia Muhal Chhobi Talab, City and District Banda (UP), 
the deponent do hereby solemnly affirm and State on oath as under :- 

A, That the deponent is the permanent resident of Khuti Chauraha, 
Aliganj Banda (UP) and Carrying on the business of minerals 
and having a leased area of mining 2 acres situated at Gata 
no.2450 khand no.3 village Jarar, Tehsil Naraini, District Banda 
(UP). 

2. That the answering respondent has already filed a detailed reply 
dated 06.12.2023 before this Hon'ble Tribunal in the erstwhile 
original application which is numbered as 422 of 2023 and is on 
record, which was segregated by this Hon'ble Tribunal and a 
new number has been generated as original application no.296 
of 2024 (Abhishek Shukla Vs. Disha Enterprises). 

3: That the answering respondent after the grant of letter of intent 

has applied for grant of environmental clearance by the State 

Level Impact Assessment Authority (SEIAA), which was granted 

on 05.11.2020 after compliance of the mandatory provision for 

public hearing in which neither the complainant nor anybody has 

complained regarding the allegations as leveled under the letter 

petition dated 12.03.2023. A true copy of the environmental 

clearance dated 05.11.2020 is being filed annexed herewith as 

Annexure No.1 to this affidavit. 

cys 
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That it is also worthwhile to mention herein that the answering 
respondent has also been provided with a approved mining plan 
as per the mandatory legal requirement and after which only, the “| 
mining lease deed dated 05.10.2020 has been executed. The 
approved mining plan itself provides for use one excavator and 
2 trippers. A true copy of the approved mining plan is being I 
annexed herewith and marked as Annexure No. 2. 

That it is worthwhile to mention herein that as per the fact finding 
report dated 08.09.2023 submitted by Joint committee in 
compliance of direction issued by this Hon'ble Court Hon’ble 
Tribunal vide order dated 01.08.2023 no human habitation as 
well as any religious place is situated near the leased area of 
the answering respondent. 

6. That it is worthwhile to mention herein that as per the fact finding 
report dated 08.09.2023 submitted by Joint committee in 
compliance of direction issued by this Hon'ble Court Hon’ble 
Tribunal vide order dated 01.08.2023 no stone pieces were el 
found in agricultural field and human habitant and no wildlife L 
was found near the leased area of the answering respondent. 

7. That it is relevant to submit herein that the lease deed of the 
answering respondent has been given under U.P. Minor Mineral 
Concession Rules, 1963 which has been superseded by the 
Uttar Pradesh Minor Minerals Concession Rules, 2021 which 

have been framed under the powers conferred under 15(1) of 

the Mines and Minerals Regulations and Development Act, 

1957. 

That it is relevant to submit herein that the mining lease of the 

answering respondent is a Minor Mineral which is governed by 

the provisions of the Mines and Mineral Regulation and 

Development Act, 1957 read with the U.P. Minor Mineral 

Concession Rules, 1963 subsequently superseded by the U.P. 

Minor Mineral Concession Rules, 2021. 

That Rule 42(e) of the U.P. Minor Mineral Concession Rules, 

2021 provides for and is enumerated below:- 

NisDIRE RNFEPRES 
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(@) NO mining operation shall be carried on at or to any point within a distance 
50 shetres from any railway line except with the previous vaitten permission 
of the Railway Administration concem, or from any reservoir, canal or other 
public works, such as public roads and buildings or inhabited site except with 
the previous written permission of the District Officer or any other officer 
authorised by the State Goverment in this behalf and otherwise than in 
accordance with such instructions and conditions either general or special, 
which may be attached to such permission. The said distance of 50 metres 
Shall be measured in case of railway, reservoir, canal or road horizontally 
from the outer toe of the bank or the outer edge of the cutting, as the case 
may be, and in case of a building horizontally from plinth thereof: Provided 
that the distance in the case of a village road shall be 10 metres from the 
outer edge of the cutting; and 

Explanation: For the purpose of this sub-rule, the expression ‘public road’, 
Shall mean a road which has been constructed after being artificially surfaced 
as distinct from a track resulting from repeated use, and village road” vail 
include any track shown in the revenue record as village road; 

10. That as per Rule 42(e) of U.P. Minor Mineral Concession Rules, 
‘2021 there is a restriction within 50 meters of any human 
habitation and as per the fact finding report dated 08.09.2023 as 
well as the latest action report dated 14.03.2024 submitted by 
the Director General of Mines and Safety in compliance to the 
order dated 08.02.2024 no human habitation or any human 
being was found residing within 50 meters. 

11. | That the answering respondent is also having a no objection 
certificate from the U.P. State Pollution Board (UPPCB). 

12. That the answering respondent is also having a Director General 
of Mines and Safety permission dated 23.10.2023, it is also 
worthwhile to mention here that the applicant is not using any 
deep hole blasting with 4 inch holes and further no heavy earth 
moving machinery (HEMM) is being used for mining operations 
till date. A true copy of the DGMS Permission dated 23.10.2023 
is being filed herewith and marked as Annexure No.3 to this 
affidavit. 

That further as per the report dated 14.03.2023, in paragraph 

no.4 of the said report, provision requiring permissions of DGMs 

m for conducting blasting in mines:- 

Permissions for conducting blasting in mines are required to be obtained 

from DGMS under the MMR 1961 in the following special circumstances: 

MeO AGE 
= 
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(i) Parmission for conducting deep hole Wasting Wasting vith hikes mone 
than 3m In depth), 68 required under egilalion 106(Z) i) A the IAF. 1964, 

{ 
(i) Permission for using explosives in NON-AINIGS fo OF fOr Using ote i 
than one type of erplosives (other than fuse or Detonator in the 66g he " 
(for example use of ANFO, 88, SIE MONY WANN O4EI hoosten, 86 required 
under Regulation 165(1) and 162(6) of tha IAIAI? 1961; anid 

(iii) Permission for blasting vathin danger zone of 800 m hom ANY PSIG 
building or structure of permanent nature, not betonging to the ouner Of the 
mine, by using more than 2 ky of sygreygats maxiinum S/(NOSI16 OhSIYs In ail 
holes fired at one time or more than 2 ky of maximum S/{NOSN19 ChGIGS In 
each hole where blasting Is done vith delay detonators or other means and 
that there Is a delay of af least hall 6 second between suCcessl/6 SHAS fired, 
as required under Regulation 164(18), However, It the shortest distance trom 
the place of firing to any part of such building or structure Is loss than 
metres, prior parmission for blasting Is required to be obtsined under 
Regulation 164(18) of the MIR 1961 Inespective of the smourt of the 
charge used. 

For blasting In mine under circumstances other than the shove, no 
permission Is required to be obtained from DGME under the MIF 1961 
and the blasting may be cared out In the mine by observing the precautions 
as prescribed under the provisions of Regulations 162-170 snd other 
provisions of tha MMR 1967, 

In response to the above legal mandate, the anewering 
respondent is not using any of the blasting techniques as 
mentioned in the sub-para J, Il & Ill and further the answering 

respondent is only using the 1 inch hole blasting since the grant 
of DGMS permission dated 23.10.2022 which is permissible and 

before the grant of DGMS permission dated 23.10.2023 the 

answering respondent was using manual hand broking 

technique for mining operations. 

<, /) © 44, That further the answering respondent has been granted 

je permission for deployrnent of heavy earth moving machinery 

(HEMM) without deep hole drilling and blasting by way of 

permission dated 24.03.2024 as such the answering respondent 

' as on date is having permission for use of heavy earth moving 

yi i. machinery (HEMM). A true copy of the permission dated 

23.03.2024 is being filed annexed herewith as Annexure No.4 

ARS to this affidavit. 

15. That it is worthwhile to mention herein that in compliance of the 

order passed by this Hon'ble Court dated 06.02.2024 and 

wis ER RISES 
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updated acti 

nd Sately deat te by the Director General of Mines 03.2024, wherei ' have : ' ein the followin 
been made which has been categorically replied remarks 

R emarks Reply by the answering | 
respondent 

It is worthwhile to mention herein that no human 

habitant or human habitants are there within the 
leased area of the answering respondent and in 

none of the action reports filed by the State 
authorities has anyone came forward to claim for 

any human habitat. 

1- Hutments and houses not belonging to 
the owner of the mine were found existed 
at about 30m and 250m away from the 
north-west and east boundaries of the 
mine respectively within the blasting 
danger zone of 300m. A College was 
found existed at about 295m away from 
the northwest boundary of the mine. An 
old mosque was existed at about 197m 
away from the west boundary of the mine. 

Solar panels were found existed at about 

150m and 180m away from south 
boundary of the mine. 

It is worthwhile to mention herein that 45 meters 

away hutment as mentioned in the report dated 

14.03.2024 it is categorically replied herein that the 

same is a shelter and a shad made of black plastic 

used to shelter the tools and equipments and are 

resting point for the labourers to have their food 

and not even any permanent structure ceiling is 

there. N- 45m Hutments and House E- 135m 

Hutments and House S- 200m Temple W- 

120m 11 KV HT Line SE- 110m Hutments 

and House SW- 260m Hutments and 

House NW- 155m Hutments and House 

The lease of the respondent is governed by the 

U.P. Minor Minerals Concession Rules, 2021 

wherein as per rule 42(e) there is no human 

habitant within 50 meters of the leased area. 

It is categorically replied that the answering 

respondent is taking the best possible scientific and 

mechanical techniques and to reduce any human 

danger the answering respondent is committed and 

further the benches which are not properly made, it 

is categorically replied that the same were the left 

overs of the earlier mining operations done by the 

erstwhile lease holders. 

2- The sides of the opencast were not 

properly benched, sloped 1207 and 

secured to prevent dangers due to fall of 

sides. The north, east and west sides 

were developed in a single bench of 

height of about 28m, 12m and 11m 

respectively, which are more than the 

stipulated bench height of 6m.. 

The answering respondent assures that the mining 

operations will be done in the best of techniques 

and is always open to adopt the best preventive 

measures in mining operation and will always 

adhere to the suggestions and directions by the 

authorities. . 

3- Impressions were observed that the | Itis worthwhile to mention here that no heavy earth 

mine was being worked with use of Heavy moving machines were used by the answering 

Earth Moving Machineries (excavators respondent and further the impressions on the 

and tippers) without obtaining permission | rocky surfaces of heavy earth moving machines 

from this Directorate. No HEMM shall be | may be of the earlier lease holders, but the 

used in the mine without obtaining answering respondent has not used any HEMM nor 

permission from this Directorate the same has ever been found working in any of 

the fact finding reports till date. Mostly the 

answering respondent uses tractors to ferry 

minerals to the nearest crusher units for which no 

heavy earth moving machine HEMM is required. 

4- Persons employed in the mine were | The answering respondent has prepared a list of 

workmen who require the initial/periodical medical 
not undergone initial or periodical medical 

examination. examination and soon those workmen will be 

medically examined by a qualified doctor or in a 

\ 
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Sancage hospital 
5- Persone employed in 1190 the mine | That as a amaill mining firm, we are currently in the Were nol imparted vocational training process of arranging vocational training for our 

workmen. Once wa have identified a suitable 
centre, we will promptly arrange for the vocational 
training of our workmen. Ensuring the safety and 
well-being of our employees is a top priority for us, 
and we are committed to providing them with the 
necessary training to excel in their roles. 

16. The above report dated 14.03.2024 has also been replied by the 
respondent to the DGMs by way of communication dated 
25.03.2024. A true copy of the reply to DGMS dated 25.03.2024 
is being filed herewith and marked as Annexure No.5 to this 
affidavit. 

17. That the answering respondent is ready to undertake any 
Suggestion or remedial steps as and when suggested by this - 
Hon'ble Tribunal or the Director General of Mines and Safety or 

the U.P. Pollution Control Board or the respondents State 

authority. 

VERIFICATION: 

|, the above named deponent do verify that the content of my 

above affidavit are true to the best of knowledge and belief and there is 

nothing concealed therefrom. 

Verified at Banda on this day of April, 2024. 

Deponent 
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AUTHORISATION LETTER BY THE LESSEE 

1. Sudha Singh, Prop. (M/s Disha Enterprises) hereby authorise Dr. Abdul 

Rahman RQP No.- RQP/UPDGMINo. O04/Year 2018 to prepare the Mining Plan 

Under Rule 34 (4) of Uttar Pradesh Miner Mineral (Concession) Rules. 1963 in 

respect of Barokhar Khurd Building Stone (Khanda, Gitty, Boulder) Mine, Gata No. 

332 Khand No. 02 over an arca of 1.61Hee situated in Village-Barokhar Khurd, 

Techsil-Naraini, District-Banda (U.P.) 

I request to the Director, Directorate of Geology & Mining Lucknow to make 

further correspondence regarding modification and to collect the approved copies of 

the aforesaid Mining Plan with the said recognized person.on his follow) 

Name of RQP 

Dr. Abdul Rahman 

REGISTRATION NO.- RQP/UPDGM/No. 004/Year 2018, 

Valid up to 25/11/2023 

Place: Banda 

Date: 21-07 *20)9 
Your's Faithfully 

Ale. 
agen ie (Sudha Singh) 

s) 
ABOUL Fiver Prop. M/s Disha Enterprises 

M/s.-DISHA ENTERPRISES 
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Place: Lucknow 

Date:2y- 07-235 

CERTIFICATE 

| Dr. Abdul Rahman hereby certify that- 

Provisions of Mines Act. Rules and Regulations made there under have been 

observed in the aforesaid Mining plan and wherever specific permissions are 

required the lessee will approach the Director General of Mines Safety. 

It is further certified that the aforesaid Mining plan is prepared as per the 

copies of the records and documents provided by lessee and information given 

as per discussions held with lessee bis representative. 

It is also certified that the information’s furnished in the aforesaid Mining plan 

e of 
are true and correct to the best of my knowledge & belicf and in cas 

default the approval would be withdrawn. 

Validity- 25/1 — 

oi 
pena 
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INTRODUCTION 

The lease over an area of 1.6Vha, was granted to M/s Disha Enterprises, Prop. Sint. Sudha Singh, W/o- 

Shri Suml Singh, R/o-Nonia Muhal Chhabi Talab, City & District-Banda (U.P.) for Building Stone 

(Khanda, Gity, Boulder) in Village-Barokhar Khurd, Tehsil-Naraini, District-Banda (U.P.) was 

submitted on tendering portal in the office of District Magistrate, Banda, 

District Magistrate has given its consent vide letter no. 739/ahya—-go, dar fea 06 /08 / 2019 

for the exploitation af Building Stone (Khanda, Gitty, Boulder) for a period of 20 years having 

production capacity 16100cum. Copy of Consent letter (LON is enclosed as Annexure No, 1. The 

mining plan is being submitted under rule 34 (4) of minor ineral (concession) Rules 1963. 
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CHAPTER-1 

1.0 

A) 

B) 

E) 

GENERAL: 

NAME OF THE LESSEE WITH COMPLETE ADDRESS: 

M/s Disha Enterprises, 

Prop. Smt. Sudha Singh, 

W/o-Shri Sunil Singh, 

R/o-Nonia Muhal Chhabi Talab, 

City & District-Banda (U-P.) 

Pin Code-210001 

No fax & email address facilities is available with lessee. 

STATUS OF LESSEE: Private Individual. 

MINERAL, OCCURRING IN THE AREA & WHICH LESSEE INTENDS TO MINE: 

Building Stone (Gitty, Khanda, Boulder) 

Period for which the mining lease is granted: District Magistrate has given its consent vide 

letter no. 739/Ehrat—30, Star fais 06/06/2019 for the exploitation af Building Stone 

(Khanda, Gilly, Boulder) for a period of 20 years. , 

Name of R.Q.P. preparing the mining plans: 

Dr. Abdul Rahman 

REGISTRATION NO.- RQP/UPDGM/No. 004/Year 2018, 

Valid up to 25/11/2023 

Copy of R.Q.P. registration is enclosed (Annexure No.3). 

M/s.-DISHA ENTERPRISES 
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Dr. ABDUL RAHMAN 

ROPIUPDGMIHo, OD4VEAR 2018 

CHAPTER-2 

2.0 LOCATION AND ACCESSIBILITY: 

(a) Details of area ( with location map): 

District and State: 

Taluka: 

Village: 

Khasra No./Plot No. 

Lease Area (Hact.): 

Whether the area is recorded to be in 

The lease hold falls in village Barokhar Khurd 

which is about 18.5km from Banda district. Lease 

aren is about 1.80 km from MDR-11 H. A 

diversion takes place from village Barokhar Khurd 

by mettaled road & is about 0.50kms, The location 

plan is enclosed as Plate No. 1) 

Banda, Uttar Pradesh 

Naraini 

Barokhar Khurd 

Guta No- 332 Khand No. 02 Copy of Khasra Map 

is enclosed Annexure no. 2 

1.61 Hee. 

The land is owned by State Govt. & State Govt. 

forest (please specify whether has given their consent for the exploitation of 

protected, reserved ete.) khanda Boulders. The lease area is free from 

Ownership/Occupancy: forest land - 

Existence of public road / railway line, The nearest Railway Sta : Retiyay 

if any nearby and approximate Siation which is about 2 kn OW: diredtion 
ae Wt gertie tb 

distance: from lease area. SS } * 

Latitude and Longitude The boundary pillars h ence EE a; he 

corners af lease area, The Giereauingost all 

corer pillars is given below: 

Pillar No N E 

A 25°19'44.22"N 80°22'34.14"E 

B 25°19'43.17"N 80°22'36.52"E 

Cc 25°19'39.14"N 80°22'35.88"E 

D 25°19'38,85"°N §0°22'34.17°E 

E 25°19'36.74"N 80°22'33.02"E 

F 25°19'38.41"N £0°22'30.95"E 

G 25°19'40.02"N 80°22'32.06"E | 

H 25°19'40.67"N 80°22'31.37"E | 

The arca exhibits stony topography. It falls under 

barren Jand. The existing land use pattern is given 

below: 

Sr. + Fad wae | Agriculture | Forest Land | Waste land | Grazing Land 

No. land (ha) (hia) (ha) (ha) 

| 1 | Mining pits Quarry - 0.527 

{| 2 | Approach Road 
| 

I _ oldé1-DISHA ENTERPRISES 
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“3 [Dumps _ . 
4 (Office, Resht Shelter ete. : : ; : 

5 | Balance undisturbed land : " 1.082 : 
Total - - 1.61 - 

b) Attach a general location map and vicinity map showing area boundaries and existing and 

proposed routes. It is preferred that the area be marked on a Survey of India topographical map 

or a cadastral map or forest map as the case may be. However, it none of these are available the 

area should shown on an accurate sketch map on a scale of 1:50000; Location map attached 

showing lease (Plate No. 1) 

INFRASTRUCTURAL — FACILITIES: 

a) Roads: 

The lease hold falls in village Barokhar Khurd which is about 18.5km from Banda district. 

Lease arca is about 1.80km from MDR-11B. A diversion takes place from village 

C Barokhar Khurd by meitaled road & is about 0.50kms. 

( b) Water Supply: 

C The people of the area are dependent on “Wells” for water. They use the well water both 

. for agriculture and household purpose. The average water table level in the region ranges at 

\ 25-30m, below the ground level. The mining staffworkers use water from bore well ta be 

C dug near the leasehold. | 

c c) Electrification: 
| 

¢ The village Barokhar Khurd has electricity connection while : . 

, with electricity. Surrounding § km village aré electrified from shes WE 

< 
¥ Lay fey 

C d) Educational — Facilities: oN LE * AX 

re The village Barokhar Khurd has a primary schoal. However, Secondagy rani sihsitary | 

ra & College educations are at Banda town, which is 10 km-away. 

( e) Health Service: 

. The primary Medical Centre is at village Barokhar Khurd, Govt. Hospital & Nursing 

‘ : homes are at Banda town 

C as chi, 
fs . 5 -——~~4), Postal — Facilities: 

C # ont \ 
vs J he nearest post office is at Naraini-Banda. 

. g) , Transport: VI id 

= The area is well connected by local bus services, which connects Banda and Barokhar 

uN ‘a ;Khurd Village. The nearest Railway Statior Atarra Railway Station which is about 

ae. . ©*  40km toward SE direction from lease area. 

RAHMAN Mis.-DISHA NTERPRISES 
Dr. ABDUL Fr ane e4y nig 
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CHAPTER-3 

3.0 GEOLOGY AND EXPLORATION: 

a) Rriefly describe the topography & general geology & local mine geology of the mineral 

deposit including draining pattern. 

PHYSIOGRAPHY: 

‘The general slope of lease area is from South to North direction. No seasonal & perennial 

Urainage exists with in the lease area. Due to past mining the lease is degraded by mining pit & 

depth of pit varies 3m to Simm. The highest and lowest point in the leasehold is 190.728mRL 

towards South direction and 157,10mRL. towards North direction. The topography of lease area 

is shown in Plate No, 3. 

REGIONAL GEOLOGY:. 
| 

The Bundelkhand Granite Gitty Complex occupies an area of 26,000 sq. of which 11,000 sq. | 

km. lies in Lalitpur, Banda, Hamirpur and Banda Distt. of U. P. The granite complex in this 

region is essentially made of grey and pink granite rocks of granodiorite-adamellite 

composition with minor occurrences of hornblende diarite, gabbra, grey gneisses. These rocks 

are intruded by a number of quartz reefs mainly trending in NE-SW and basic dykes in NW-SE 

directions. The Bundelkhand massif is overlain by rocks of Bijawar and Vi 

respectively. The stratigraphic order of superposition is as below: 

Deecan — Trap 

Unconformity 

Vindhayan Super Group 

-- Unconformity 

Bijawar Group 

Unconformity 

Bundelkhand Ciranite Complex 

GEOLOGY OF THE AREA: 

The area is dominated by medium to fine grained, granite boulders. It usally occurs as boulder 

concentrations dark grey in colors with porphyritic texture, Vein lets of quartz are also seen 

“Pavith the deposit. The upper layer shows signs of weatherings. Three joints pattern are with pA 
i ee N 

—- 

y <a “S in Jease area as below: | 

"2 =? Dr. ABDUCRAHMAN 
i | Joints Direction | Degree ROP/UPDGHUNO. OOMYEAR 2018 

' | Jl 30SN 30 
. - J2 240N 60 

AY 13 10 
7 The thin section studi : x = ¢y (photomicrograph) shows feldspars with polysynthetic twinning under 

cross Nicolas and quartz showing spectrum of colors at different R.L, under Gypsum plate. At 

M/s.-DISHA ENTERPRISES 
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f eye’, 40°] Probable mineral Reserve 121 & 122 110310 

{ Br Total Remaining Resources 0 
aes cid _| Feasibility mineral Resource 211 116486 

. Se - | Prefeasibility mineral resource | 221 & 222 97258 

(70%, [Inferred mineral resource | 333 Nil 

Ops /© [Aiatal Reaprvet # Resources ns sagan 
ep” 

. — - 

ere AT PPRyvell Mineral Reserve 7 m7 244278 

few places alteration of feldspar is noticed. The existence of accessory minerals such as biolitic, 

hornblende is less. 

DETAILS OF EXPLORATION: 

a) Already carried out in the area: 

One trial pit having dimension of Sm x 5m x Sm were dug with in lease arca & later on all 

the trial pits have been converted into mining pits, 

b) Proposed to be carried out: 

The entire area is consist of stony outcrops and depth of mining pits have reached 3m to Sm 

& occurrence of Gitty, Khanda is established al the floor of pit & persists in depth. 

Therefore, no future exploration programme has been envisaged during plan period. 

METHOD OF ESTIMATION OF RESERVE: 

The reserve estimation has been done by cross-seclional method. Two cross-sections al an 

interval of 80m & 82m are drawn. The surface areas of cross-sections are multiplied by the 

cross-sectional strike influence to get the volume. 

GEOLOGICAL RESERVES: 

‘The geological reserves estimated by cross-sectional method can be categorized in to four classes: 

a) Proved Reserves (111): 

All the Quantitics of Sandstone occurring 155mRL below surface 

considered as under proved category, 

b) Probable Mineral Reserve (122): 

A.10m. zone below the proved reserve zone is considered as Prob 

c) Feasibility Mineral Resource: (211) 

Reserves blocked in barrier ultimate pit limit under proved minct af 

considered as 211. 

d) Pre-Feasibility Mineral Resource: (222) 

Reserves blocked in barrier ultimate pit limit under probable mineral reserves has been 

considered as 222. 

Summary of Geological reserves is as helow: 

The detailed categorized table of reserves and Resources are shown Table No 1 

Mis.-DISHA ENTERPRISES 
\ 
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MINEABLE RESERVE: 

Proved mineral reserves (WM) & probable mineral reserves (122) has been considered 

as mineable reserves. 
= e

y 
eee el = 

_Category 
Mincral reserves in (cum) | 

MN 
244278 

IR 
110310 

Total 

Table No. I 

GEOLOGICAL
 RESERVES 

___ MEASURED MINERAL RESOURCES (33
1) 

| Section on pe saalvence Volume (cum) 

; wu 

———<$—_—— 

; tne | (asa) | 2) (m) | aaa | 242 

483 82 44198 

961 80 200080 

244278 

INDICATED MINERAL RESOUR
CES (332) 

1 se | ee 
Area Area strike 

a te 

Section m2 m2__ | Influence volume (¢ iste! 

me | ¢a22) | (222) | (™) 122 Fahy 

4-1! 595 509 82 aa790 | 41738. 

2-2! 769 694 80 61520 | 55520 

Total 
410310 | 97258 

a 
L RAHMA 

iC i A 2 (ee, 

pr. ABO 
UAVEAR 2018 
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| 40. 
Dr. ABDUL MAN 
ROPIUPOGMINO, OOAIYEAR 2018 

CHAPTER-4 

4.0 MINING: 

a) Briefly describe the existing/proposed method for developing/working the deposit with all 

design parameters; 

Existing Method of mining: 

It was apencast manual mine with adoption of drilling & blasting, Drilling was carried out with 

32mm dia jack hammer drill rods & blasting material was explosive. ‘The blasted material 

broken by manually up to sized 2M & loaded into tippers manually dispatch to crusher plant 

which is about 1.5km away from mine site. Mining was carried through the formation of one 

bench, The height of bench was kept 3.0m width of benches was kept 3.0m with face slope 60°. 

Approach road having width 5 m & gradient 1:16 was provided lo mining faces from the 

transportation of mineral. 

b) Proposed method of mining: 

It shall be opencast semi-mechanized mine, To meet required production wagon drilling with 

deep hole blasting shall be carried out. ‘The blasted material will be handelled with excavator é& 

loaded into dumpers. The height & width of bench shall be kept 6m with face: slopes 70. 
ite 

Secondary blasting with jackhammer drilling shall be carried out if requir, 

Indicate quantum of development & tonnage & grade of productioyy 

table below: 
ROM Khanda, Saleable “ 

Year a Gitty, Boulder | Khanda, Gitty, pened chev 

(cum) Boulder (cum) 

1° Nil 16100 16100 Nil 

gu Nil 16100 16100 Nil 

3" Nil 16100 16100 Nil 

4” Nil 16100 16100 Nil 

Lo 5" Nil 16100 16100 Nil 

Total 80500 80500 

c) Attach Individual plans & sections: 

Ist Year: 

During the year, the production will be achieved through the opening & the advancement of 

\ mining benches. Bench 184mRL shall be flattened & all quantities of Building Stone (Khanda, 

* \ciny, Boulder) shall be exploited from bench. A new berich 178mRL Shall be opened box cut 

Ja like manner & advance in all directions. Approach road having width 5,0m & gradient 1:16 
‘ De i shall be provided ta connect each mining faces for transportation of mineral. Face length, tace 

advancement width, height & exploitation of mineral during the year is as below: 

er a” | Face Length | Face advancement Height | Width Volume 
(a1) (m) (m) (m) (cum) iH 64 {— 23 / 60 | 6.0 8832 

117 10.353 | 60 | 60 | 7268 

M/s.-DISHA ENTERPRISES 

Sa ) Froprietor 
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Dr. ABDUL RAHMAN 
ROPAUPDGUMNa. OMVEFR 2718 

eee 
| [16100 | 

The lsyout the pit position & section at the end of the year is shown in Plate No. 5. 

lind Yesr: 

The mining faces will open from top to downward and advanced towards north to south 

direction. 16100cum quantities of Building Stone (Khanda, Gitty, Boulder) shall be exploited 

from bench 178mRL. Approach road having width 5.0m & gradient 1:16 shall be provided to 

connect each mining faces for transportation of mineral. Face length, face advancemem width, 

height & exploitation of mineral during the year 3s as below: 

| Bench Level | Face Length | Face advancement | Height Width | Volume 

(mRL) (m) (m) ee) (m) (cum) 
| L78 7 22.934 ___ 6.0 6.0 16100 

| Total | | 16100 | 
The layout the pit position & section at the end of the year is shown in Plate No. 5. 

Ilird Year: 

During the year, the production will be achieved through the opening & the advancement of 

mining benches. Bench 184mRL shall be whtimate pit limit & bench 178mRL shall be flattened 

& all quantities of Building Stone (Khanda, Gitry, Boulder) shall be exploited from bench. A 

new bench 172mRL shall be opened box cut like manner & advance in all directions. Approach 

read having width 5.0m & gradient 1:16 shall be provided to connect cach mining faces for 

transportation of mineral Face length, face advancement width, height & exploitation of 

mincra! during the year is as below: = = 
—— fae _* ~~ 

Bench Level Face Length | Face advancement | Height Width , ¥ caw > 

RL) @) (m) (m) (m) om) FNS 
178 17 2.713 6.0 6.0 eT} 
172 121 19.553 6.0 6.0 : } 2} 

Total (teint 9 / 
The leyout the pit position & section at the end of the year is shown in Plate No. S2@n 2.” 

IVth Year: : 
’ The mining faces will open from top to downward and advanced towards north to south 

Ceection. 16100cum quantities of Building Stone (Khanda, Gitty, Boulder) shall be exploited 
from bench 172mRI_ Approach road having width 5.0m & gradient 1:16 shall be provided to 

" cumnect cach mining faces for trensportation of mineral. Face length, face advancement width. 
beight & exploitation of mineral during the year is as below: | 
Bench Level | Face Length | Face advancement Height Width Volume . ! —— »” (m) {m) (m) (cum) | fh <2 121 | 22.177 6.0 6.0 16100 

Lee The layout the pit positi ! i ris; _ 
LS haven s Position & section at the end of the year is shown in Plate No. 5. 

“+f és 
_ ty the mining faces wil! 

;' he “ open from top to downward an 
toa. 16100cum quantities of Building 

fom bench 172mRI_ Approach road having 7 

1 advanced towards north ta south 
Stone (Khanda, Gitty, Boulder) shall be exploited 
width 5.0m & gradient 1:16 shall be provided to 

Mis.DISHA ENTERPRISES 
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CONMEC cach mini 
. “a Titi faces nian 8 B laces for traneporation of mineral. Vace length, free aa 

ta | a es , we HO ’ C4 vancemen ” 

, Ploitation of mineral during the year js at below: — | = 

| ~BencthLeved | op 

(RI) Pace Length | Face advancement | Height Width | Volume 
(Ls ee Ce 

The layout the pit position & section at the ¢ end of the year is shown in Plate No. 5. d) Att ach supporting composite plan & section showing pit layouts, dumps, stacks of sub 
grade mineral, if any etc. 

The entire lease hold is itty out crop having no soil over, therefore generation of waste & soil 
shall be nil during next five years. All quantities of Gitty. Boulder to be exploited shall be used 
for making agyrepates 

e) Indicate rate of production when the mine fully developed & expected life of mine & the 
year from which effected. 

It is an existing mine & mine haa been fully developed. The total mineable reserves are 
354588cum & with proposed rate of production of 16100cum of Building stone (Gitly-Khanda, 
Boulder) at the end of fifth year, the expected life of mine comes out 22years. 

f) Attach a note furnishing a conceptual mining plan up to life of mine based on geological 

mining & environmental considerations. 

CONCEPTUAL PLAN: 

Time Frame of Completion of Exploration: NN 

Exploration as on date: One pit was dug in scattered manner with in |] re : bits have 
converted into mining pits. oa ger * 

Exploration during plan period: i i =f 

The entire area is consist of stony outcrops and depth of mining pi sree tom & 

depth. Therefore, no future exploration programme has been envisaged during plan period. 

Conceptual Period: 

( fa2a~ ss . a 
i“ oceufgene of Building stone (Gitty-Khanda, Boulder) is established at the floor of pit & persists in 

TOE och T her ore, no future exploration programme has been envisaged during plan period. 
"ALES 

Fi imiteShape & size of pit: 

i The ultimaté shape of pit by the end of conceptual period shall be same as the shape of area except 
s 

- 

17 * 4 Ye 
: SIA 
~TStabamier, Size of the lease hold bythe end of conceptual period shall be 1.287ha having length 

———— Mis.DISHA ENTERPRISES 

wo A98¢n & width 65m & depth 42m. 

Dr. ABDUL RAHMAN od 
ROPIUPDGWIa. "YEAR 20 “Hil IS 

Conceptual Development: 
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Dr. ABDUL RAHMAN 
AOPMUPDGM/Mo. GOV EAR 2018 

Mining will be by apencem somiimechwnized mines confined within ultimate pit limit, Road, habitation 

eho, Will require diversion thom mining aren for the aafety of workings Details area aa follows: 

The geometry of pit as on date, at the end of plan period & at the end of conceptual perind ia an helow 

ene Pit No ~~ Pitdimension | Shape 

| Aon date Pal | 88x 6m x Im ta Sm | Chptical 

| At the end of plan period Tima Gimalim | Reewngle 

At the end of conceptual Period {198m x 65mx42m | Rectangle 

) Plan period: One pit will be developed during plan & dimension of pit will be 112m long, 65m 

wide & 18m deep, The depth of will be confirming to 172mRL, The height of benches shall be 

kept 6.0 m, width of benches shall be kept 6.0m & slope of fences shall be kept 70 dey. 

80500cum of Building stone (Gitty-Khanda, Boulder) shall be generated during plan. 

Exposures of Gitty, boulder exists with in the entire lease area therefore generation of waste 

shall be nil. Therefore no such proposal of rehabilitation of benches has been envisaged. 

ii) Conceptual period: One pit will be developed during conceptual period & dimension of pil 

will be 198m long. 65m wide & 42m deep. The depth of will be confirming to 148mRL. The 

height of benches shall be kept 6.0 m, width of benches shall be kept 6.0m & slope of fences 

shall be kept 70 deg. 

Anticipated life of mine 

It is an existing mine & mine has been fully developed. The total 

354588cum & with proposed rate of production of 16100cum of Buildi 

Boulder) al the end of fillh year, the expected life of mine comes out 2 yea es 

Waste Management: ® ie 

generation of waste shall be-nil & no proposal has been envisaged for its separate dumping. 

Reclamation/Rehabilitation: 

The mined out area & reclamation / rehabilitation as on date, at the end of plan period & at the 

of conceptual period is as below. 

ATES y, \ Area broken Area backfilling Quandiies onan 
naeoape® | \ (ha) rehabilitation (ha) whe weatin nivel oat : backfilling (cum) 

ie As on date 0.527 Nil Nil 

_» |” End of plan period 0.728 Nil Nil | 
7 _)~ Enid‘of conceptual period 1.287 Nil Nil | 

J ett \TAS stated earlier that total lease area consists of gitty, boulders outcrops & all quantities of 

Gitty, boulder to be exploited shall be used for making aggregates. Therefore no waste shall be 

generated & no such proposal has been envisaged for rehabilitation of benches during plan 

period & at the end of conceptual period shall be left open to accumulate rain water & program. 
Mls.-DISHA E JERPRISES- 
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Pisiculture Economies was also worked out for use of land to provide water bodies v/s forming 

is as below. 

The data collected is presented below: 

The yield of dhan per hectare or unisrigated land per annum 

The average value as per present rate at Rs. 6.50/Ke, 

The yield of wheat per ha. Of irrigated land per annum 

The average value as per present rate of Rs. 4.50kg. 

Considering that bath the crop arc obtained, annual earning per ha. : 

2500 to 3000 kg. 

Rs. 19500/-max. 

Rs. 500 kg. max. 

6750/- max. 

Rs. 26250/- max. 

In case of pisicullure is undertaken then about 5000 finger lings (FRY) can be put in | ha. OF 

water body which will yield about 500 to 600 kg. in about 6 months time. A figure of 1000 kg. 

per ha per year can safely be assumed. This will fetch a minimum of Rs. {,00,000/- Hence with 

the development of pisiculture about 2.0 to 3.0 lac per annum can be expected. In view of the 

above, it is proposed that the pit will be left as it is which subsequeully will be filed by 

percolating ground water and rain water. The water can also be used for irrigation purposes. 

( 4.6 Post Mining Land use: 

( The land use at present, at the end of plan period & at the end of conceptual period is given 

below: 

: 

At the end of 

SI. 
_ | Atpresent | Atthe end of plan conceptual period 

( | No Bess (ha) period (ha) 2-pFmine (ha) 

( Ta) | Total area excavated (broken) 0.527 0.7287 Pen PL O87 

"b) | Area fully mined out Nil Nii oF 3% 

« “) | Area fully rehabilitated by Mil Ni 

pisiculture 
: 

: | Area rebabilitated by = 
afforestation 

. 

Py ee Ya A ret oe re 

( Mining will be done unto 172mRL. After completion. of mining the outer-periphéry of mining 

pit shall be fenced. During plan period & by the end of conceptual period no waste shall be 

C generated. All quantities of Gitty to be exploited shall be used for making aggregates. 

( Therefore it is not possible to rehabilitate the mined out henches. The mined out pit shall 

( remain open & rain waler will accumulate in the pils. A water body in the area will be boon to 

Paw Vy local people for improving their life style. 

Ch oo ~Tis, “Dump area: 

| MSIF |) Head At present | At the end of Plan At the end of conceptual 

f ( No’)? . | (ha) period (ha) period of mine (ha.) 

i } “Total area under dump Nil Nil Nil 

, [b) [Area under active dump Nil Nil Nil 

4 : [ 92 | Dump area fully rehabilitated Nil Nil Nil 

Poga 
, ¢ ™*=""During plan period th p shall be removed & it shall be spread over the haul roads for the 

: ; 
| maintenance of' roads. Pa

n 

| ABI MAN ES 
puL RAL 

“DISHA ENTERPRIS 
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W Others: 

Sl. Head At present | At the end of Pan | At the end of conceptual 
No (ha) period (ha) period of mine (ha.) 
8) | Area under mineral stack Nil Nil Nil 

b) | Area under road | ON Nil | Nil 
¢) | Area under green belt Nil 0.05 Nil 

(ie. plantation on area other 
|__| then dump & backfilled area | 

Conceptual Plan & section is shown in Plate No.6 

(g) Open Cast Mines: 

Describe briefly giving salient features of the mode of working (mechanised, semi 

mechanised, manual): 

It will be an opencast semi-mechanized mine. The loading of mineral shall be carried out by 

manually. Mining shall be carried out from top to dewn ward thought the formation of benches. 

The height of benches shall be kept 6m, width 6m with face slope 70°. Approach road having 
width 5m & gradient 1:16 shall be provided to join the mining faces. 

Describe briefly the layout of mine working, layout mine faces & sites for disposal of 

overburden/waste. _ 

Mining faces shall be opened from top to down word. It will be advance from north to south 

direction & orientation of faces shall be east-west direction. Approach 

to each ‘mining faces for transportation of mineral. No waste shal 

period therefore no praposed has been for its separate staking. 

Extent of mechanization: nd
 

¥ = a « 4s 3 ; 

The requirement of mining equipment for next 5 years is calculated Re RK i 

The maximum level of annual production planned = 16100 cum or olh eas. ssuming 

bulk density of Gitty/Khanda Boulders 2.5) production required assuming 300 working days 

=40250/300= 154MT 

To meet the required production deep hole drilling with wagon drill shall be carried out. 1 

-.syenpeWagon drills shall be deployed to. meet the required production. Details of wagon drilling are 

ok = discussed under chapter-5. 

‘Requirement of Compressors: 

~* "Two compressors of about 360 cfm will be sufficient to meet the present requirement. 

¢ requirement of machineries for drilling will be as below: 

(Type Nos. Dia of hole Size/capacity § Make Motive 
a K (m) power 

2. Compressor tractor | NA. Above 60cm -do Diesel 
mounted \ —— Compressor = __ “A. 7" ee 

pr. AB ur NEAR AI 
peynsposute- 
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Lycavator: 

i) 

ii) 

The Applicant shall be deployed required number of tippers on hire basis. 

Loading capacity of excavator : 372 cum x 2.5 

Per shifi - 930 tonnes 

Operating shift per day - 930 x | = 930 tonnes 

No. of operating days per annum - 300 

Annual loading capacity of excavator - 300 x 930 = 279000 tonnes = 2.79 lac tonnes 

Maximum Gitty to be handle per annum - 40250 tonnes or 0.4025 Lac tonnes 

Therefore no of excavator required for handling the Gitty. Khanda/Boulder 

= ).4025/2.79 = 0.14 Say=1 

Requirement of Excavator: is tabulated as below: 

_ Bucket | Boom | Boom | | | Type | Nos. | Make/model | Motive/Diesel | 
| capacity Height | Length | 

| Excavator ] | 1 M3 | 2220 M 5.582M | 851L&T | 70-80ltrs/day © 

Requirement of tippers (7 tonners): 

Requirement of tippers for the transport of Gitty from mine to stack yard, work out as folla%s: an 

susp lie Par sdienimersenets Dr ABDUL RAHMA To & fro journey time: from mine area to stack yard. ROSTUPOGUIMa. OVYEAR a 

To & fro journey on 2.0 Km. mine road @ 10 Knvbr = 

Cycle time of Tippers 

Scooping and waiting = 

Manual loading = 

To & fra journey = 

Turning and unloading = 

Therefore total cycle time = 

Requirement of Tippers: 

Gitty to be transported per day = 134 MT 

Cycle time of Tippers = 46.0 min. 

Therefore round trips per Tipper per hour = 134/46 = 2.9 Say =3 

>. Average load carried per round trip + 7x§=35 

Therefore average carrying capacity per Tippers per shifl, 

Therefore number of Tippers = 134/35 = 3.8 Say=4 

tandby dumpers @ 25% = 4x 0.25=1.0 

Thejefore total requirement of Tippers = 4>1.0=5.0 

j Say = 5 Tippers. 
Requirement of dumpers is tabulated as below: 

Type Nos. Size/capacity Make _ on ENTERPRISt 

Tippers 5 Ttonnes 407 Tata Diesel” i? iy "7 
Ly 

= Proprieto’ 
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CHAPTER — 5 

5.9 Drilling: 

Drilling of vertical holes is proposed for extraction of rock to control the problem of toes. 1 

provision of 10% sub-grade drilling has heen made Blasting 1s required to dislodge sand store 

rock. 

The diameter of blast holes is generally governed by the bene’: height. The lerzer the 

diameter of the hole. the more will be the burden end spacing, which in turn will yield bigger 

size boulders in the blasted mass. [f the shovel size is already fixed. as is the case in this mine, 

( and the boulders are too big for the shovel to load, secondary drilling and slasting for reducing 
the size of such boulder will have to be increased. On the contrary, the smaller the tole 

diameter, lesser would be the burden end spacing of holes which means morz meterage of 

drilling for the same excavation. Accordingly for the 6m high benches adopted of drilling for 

; the same excavation. Accordingly for the 6m high benches adopted for this mine. the diameter 

of blast holes is proposed 100 mm. 

( The requirement of drills has been calculated as follows: 

( A) Stone Production: 

( i) Yield per hole with 2 burden and spacing of4m x 3m 4 0x3 Dx6.0x2 =1W 

( bench height 6m. and sp. ur of rock 2.5 in tonnes 

c ii) Rock mass blasted per day (Considering 300 working 

days in a year) 
( 

iii)  msitu rock to be blasted per day for 134 tone production 

( at 85% recovery, in tonnes | 

( iv) Length of each hole with a sub-grade drilling of 4.6m 

( v) Therefore meterage required to be drilled per shit 

( vi) Assuming 10% extra drilling for tacking the toss total 

meterage to be drilled per shift 

' vii) Expected performance of wagon drill im effective 5 3m. 

( hours per shift 

< ~. yiii) Therefore number of drills required for required 7/25= 0.28 

¢ at production 

/ ix) Keeping in view the location of the mine and climatic: 0.28 x1.25=0.35 

conditions, 25% stand by units have been proposed Say=1 No. 

1 1 hence total Grills required 

( a 
Thus two drills have been provided including one stand ; unit. These units will he tyre- 

( mounted drills of 100 mm dia to drill on 6 m high benches. 

i Y MAN 
L RAH 

OF ete OARS 
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CHAPTER-6 
6.0 

a) 

b) 

c) 

MINE DRAINAGE; 

likely depth of water table based on observations from nearby wells and water bodies: 
One dug well is situated about 1.5m acrial distance towards south west of lease area in crusher 
side. The top level of the well is 167mRL & water table encountered in the well is about 30 m, 
deep and the expected depth of water table in the region is about 137mRL, During summery the 
watcr table further goes down about 3.0m. and depth of water table will be about 134mRL. In 
winters, the water table goes down about 2.0m. and expected depth of water level is about 135 
mRL During rainy 

about 139mRL. 

season the water level further rises about 2.0 m. and depth of water level is 

Working expected to be 35m above the Water table during first five years. During first five 
years, the mine working will be confined up to 172mRL. Water table will not be interested by 
mining operations. 

Quantity and quality of water likely to be encountered, the pumping arrangement and 
places where the mine water is finally proposed to be discharged. 

The mining operations will be limited in the upper levels & the lowest bench will be formed at 
172mRL, hence water table will be not be encountered by mining activities during first five 
years, 

\ 

_ ABDUL RAHMANS 4° 
OT PDGWND OMNEAR Ba 
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CHAPTER-7 & 8 

7.0 

a) 

h) 

¢) 

8.0 

STACKING OF MINERAL REJECTS AND DISPOSAL OF WASTE: 

Indicate briefly the nature and quantity of top soil, overburden/waste and mineral 

rejects likely to be generated during the next five years: 

As stated earlier, there 1s no overburden with in lease area. Mining has been proposed for 

the exploitation of Gitty boulders, therefore waste, sub grade mincral rejects shal] not be 

generated during course of mining. 

Land chosen for disposal of waste with proposed justification. 

No waste or top soil shall be generated during mining activities; therefore no proposal is 

given for separate stacking of fup soil & waste material. 

Attach a note indicating the manner of disposal, and configuration, sequence of build 

up of dumps along with the proposals for the stacking of sub-grade ore, fo he 

indicated item wise. 

The entire lease area is barren hilly lerrain having no sail cover / vegelution. Top soil & 

waste shall not be generated duc to mining operations therefore disposal and configuration 

en of dumps shall not arise during first five years = 

USE OF MINERAL: , 
The Gitty will be used ior making the aggregates. The Gitty ofteas 

to coarse yrained yreyish in coler & porpkyritic iexture. 

Sead , A Or ABDUL 

yo 

|» Mis DISHA ENTERPRISES 

“Sar he 

CE Scanned with OKEN Scanner 

17

61



CHAPTER-9 

9.0 OTHER: 

9a) — Site Services 

The following site services will be provided: 

i) Office 

ii) Drinking water shed 

iii) Rest shelter 

iv) First Aid Centre 

vy) Store 

9b) Employment Potential 

The mine manager cum mining engineer should a graduate mining engineer holding at least 
second class manager's certificate. The mate-cum-blaster should hold mining mate certificate 
of competency. 

Thus category-wise employments will be as below: 

Mines manager/mining engineer (Full time) : 1 

Mines mate / Blaster 

Skilled: 

Drivers 

Supervisor 

Time Keeper 

Office Assistant/Dispatch Supervisor 

Semiskilled: 

Compressor operator 

Wagon Drill operator 

Un-skilled: 

Piece rated workers 

Total: ALN ; 27 

—-" 

ST rap letr 
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CHAPTER-10 

10.0 MINERAL PROCESSING: 

a) If processing / bencficiation of the ore or minerals mined is planned to be conducted on 

site or adjacent to the extraction area, briefly describe the nature of the processing / 

( heneficlation. This should indicate size and grade of feed material and concentrate 

( (finished marketable product), 

( The entire lease arca consists of Gitty terrain therefore, no beneficiation of mineral processing 

( will required for Gitty. 

( b) Explain the disposal method for tailing or waste from the processing plant (quantity and 

( quality of taqilings proposed to be discharged, size and capacity of tailing pond, toxic 

effect of such tailing, if any, with process adopted to neutralise any such effect before their 

disposal and dealing of excess water from the tailing dam) 
¢ 

( As stated above that no beneficiation is required therefore no tailing or waste disposal from 

processing plant will be undertaken. 

if 

( c) A flow sheet or schematic diagram ofthe processing procedure should be attached. 

re No beneficiation studies will be carried out therefore no flaw 

. attached. A, 

' af 22 
ee ae 

( d) Specify quantity and type of chemicals to be used in the pro Ang antsy pe 
ge Veep oe 

( No chemicals will required. Na ae 
SiR reg BLS 

} enna 
e) Specify quantity and type of chemicals to be stored on site / plant. 

‘ No chemical will be stored on the site / plant. 

€ 

( f) Indicate quantity (cu.m.per day) of water required for mining and processing and sources 

( of supply or water. Disposal of water and extent of recycling. 

oe 4 Aowaer is required for mining and processing hence no disposal of water and extent for 

a fo “yeeyélingtis required. ( Sy 

( 

C | 
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CHAPTER: 11 
1, ENVIRONMENTAL, MANAGEMENT PLAN; 
(n) Attach n note on the Status of base line information with re 
1) Land Use: 

The existing land use of the area is 

gard to the following: 

almost hundred percent grazing land. 
___The existing land use J use is given in tabular form: 
Sr iadiels | Agriculture Forest | Waste land Grazing ( | No |” land (ha) Land (ha) | (ha) Land (ha) 1___| Mining pits Quarry - - 0.527 adie ( 2 Approach Road - - 0.001 - | 3 Dumps ‘ : " | 4 Office, Resht Shelter etc. - - ( | § Balance undisturbed land - 1.082 - Toth : 1.61 - ( With in § km. arca, about 40% of land is used for agricultural murposes. The agriculture fields are about 30) to 40 mts, av: | 

ay from the Workings: : 
— (1) = Water Regime; 

( There is m0 perennial water body in the area, Water (able looses its significance in Bundelkhand P y 
( region due to great depth. The depth of water lable is about 30m. below: general ground level. 
{ The shear zone which allow the flow of water in the sub surface is restricted, through when | 

lc tapped in wells, hand pumps & tube wells provide sufficient water round the year, The stream 
in the neighborhood are stoal & seasonal which j join the Pahyj river. - rae os. 

C (ii) Flora and Fauna: . 
ce 

( Shrubs of Karaunda are found in with in the ares. Vegelation and mri life rrefiyile scanty. 
é Trees of Neem, Mahua, Jamun, Mango & Pipal ¢ic,-are found only ina arol nd Villages or 
( in agriculture fields, Cows; horses, donkeys, goats, sheep and buftalowsar actleept fork ‘House hold 

. Tey Vi ( requirements, Wild life comprises of rabbits, Squirrels, foxes, snakes, and tard hanes turtle, 
and crabs form aquatic life which occur with | in a. wai of $ km, Low schrubs and bushes 

C grow on barren rocky areas of the niet area. No ld life i is found with in the applied area. { 
(iv) Quality of ambient air noisy level and water: 

C ... . The proposed site is located in the remote area having a clean atmosphere. Therefore the quality { (  of-ambient air will be as good! as heaven. SPM, 809, NOX. will be either below permissible “ee limits or close to threshold limits. eet ambient noise iavel 3 is.as low as of any standard aa a Place, , 

é i The rinissible limit of SPM, $02, & NOX and wir quality was’ dade within the lease hold Weil below: 

: \ va Parameter "Eisdgaicd limit Present Within the lease hold ( SPM S00jtm! 220 jigém’ 
$0. AY N+ 120 ugim™ 30 gap/m' ( NOX [AT 120u\o/mn" 18 uo/m’ wo’ % ( WD 

t perl, wit : ( 1 iyroe 
he 
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(\) 

vi) 

a 

The water quality will not be effecied ag mining is restricted to above ground level. Drinking 

Water 18 being taken from the hand pumps, which is situated near the mining area, Number of 
hand pumps are dug in the villages. 

Climatic Conditions: 

a) Temperature: 

Tropical climate with hot summers, temperatures ranging between 329C to even more 

than 479C, The winters are cool, recording a drop in temperature from around 12 deg. 

C to as low as Sdeg C. 

b) Rainfall: 

District Banda receives annual rainfall is about 786mm. The maximum rainfall 

received during monsoon period was June io mid September, The maximum rainfall 

varies from 500mm. to 550mm. The lowest rainfall was received during the month of 

November-December. 

c) Humidity: 

The maximum and minimum humidity in morning is 98 and 44 in the month of August 

and May and in the evening 96 and 25 in the moath of August and May. 

d) Wind Velocity : ‘ 

The wind velocity 1.6 to 11.3km per Hours 

Human Sciticment: 

Human settlements are distributed in fringes of buffer zone, The i 

four castes. The local inhabitants are bundels, who speak in bundeli and’ aia 

ee ear 

10 be sufficient to sustain the population, Poor literacy conditions prevail in the aeuiting of 

occupation in 5 km. buffer zone is farming and mining. The agriculture’ 

lease area & condition of literacy is more pathetic in females. Older generation wear Dhoti 

Kurta while younger generation is:adopting dresses like pant, shirts etc. The villagers collect 

the “MAIHUA” and sell it to the market while part of the quantity is used for making country 

WAG: ase each, 70% to 85% population is engaged in ieiiee Percentage of females eceal in 

_ aggeulure is higher than males, 

(0 igparity in agricultural land holding is less. But yield of agricultural produce is very poor to 

sustain the available hands. Consequently problem of unemploymer t and frustration amongst 

youth can be noticed in the area. The yield of crops is as below: 

Rice : 200 Ky Per Acre AB Ar RAHMAN 

Wheat ; 700 Kg per Acre Pit DGuiNo. OUYEAR 2018 

Mis. ee ENTERPRISES 
= 
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Gham S010 Kg per Acre 
Arhar 40) Kg per Acre 
Soyaboan WO Kg per Acre 

(vil) Public bullding, places of worship and monuments: 

None of the above important features are within the lease hold or in close proximity of lease 

hold 

(vill) Does aren (partly or fully) falls under notified area under water (Prevention & control of 

Pollution) Act 1974: 

The lease hold has not been notified under water (Prevention & control of pollution) Act 1974. 

(b) Attach an Environmental impact Assessment statement describing the impact of mining 

and beneficiation on the following over the next five years. 

(i) Land use; 

The arca likely to be degraded duc to quarrying, pitting & roads: 

The impact on the land form or Physiography will be limited to the modification of the slope. 

The land scape and land use will under go a radical change due to open cast mining. The impact 

during next five years is limited as benches will be formed on the already degraded Jand. 

Besides these benches, roads will also modify the Physiography. 

activities during next five years is given helow: 

Activity Eoiinhaaser ee CHa.) 
uring next five years 

Mining and Existing pits 0.728 
Wasic dumps. Nil 

Road Nil 

Infrastructure facilities Nil 
Afforestation Nil 

Balance undisturbed land 0.882 

Total 1,61 

c Te biti One of the most crucial elements for air edition is vehicular transport. Due limited 
ae YY 

ent tippers/tractor trolleys air quality will not undergo any significant change. furs vould 
¥ 3.4 

“However the only cause of concern in future will be SPM content. The daily average SPM will — 

~ be less,than 220 micrograme per meter cube. Considering the Scmi-mechanized operation for 

; ative years, if safely believed that SPM content will seldom exceed 250 microgramme per 

es meter cube. However, if required, water sprinkling on ")_ may be undertaken on the 

haul road where the maximum traffic will be observed. 

1, AB 
M/s.DISHA ENTE = POUND 
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i. 
Or, ABDUL RAHM/ 
ROPRUP OG GATE Z 

» relevance in Bundelkhand 

ves noe have Bby 

sont 30 m. below the 

broken area hence 

Weter Quality 

ti hes already been prerit 

torrnin. The wa" table in thie 

ground level. The working during nex! five § 

no impact on water quality *! I] be observed 

ned that ener table de 

he cheat 70n€ and 2 

afined in the already 
years 1 com 

arre 1% foand int 

namsed. Drilling. 
open cast gemimec 

Limited 
(vi) Noise Level: 

| be applied for 
li has been explained carlier that proposed mint 

tor and other equipment & ren 

ow any signilt 

ng 13 of 

blasting. excava 
yehicular transport wil 

asting. 

time. Therefore noise level t 

+ neeaee 

ao will not she ificant incrca: 

Vibration level: 

. | 

" 

-t of Jack hammer drilling, blasting will be used 

been mentioned that limited amour 
It has 

tion level is envisaged. 
therefore, no increase in viorat 

(vi) Water Regime: 

The mining is m 2 small a 

7 

to excavation some changes in 

significant impact 02 surface water will be ma 

ut then it has been proposed that mining will be done im already 

rea. There is 00 perennial drainage within the ared therefore n9 

de. However due 

hase flow may occur b 

excavated areas so that it will not touch the water regime. 

(vii) Socio-Economics: 

gee. 

employment will, pé generated will: %, 

Though employment potential is not very high but whatever 
2 

be available to surrounding. It has been mentioned that there is a serious problem of Pmigratiba 2, 

for the need of livelihood, any attempt of generating empjoypiea- ill Pe 3) 

C jt this region 

( important contribution to this area and should be welcomed. The activity, will: l.albo: ey, : 

indirect employment by way of shopkeepers. dhahas end truck drivers etc. 4 < fasts i: gt cl 

; (viii) Historical Monuments etc.: . 
— 

No historical monuments exist surrounding the lease hold. 

( (c) Attach an Environmental Management Plant supported by appropriate plans and 

sections dealing the time bound action proposed to be taken with sequence and timing in 

: the following areas (or diagram should be added). 

. P+ <we: igmporary storage and utilisation top soil : 

¢ Pa a = a ing during shall be under taken in rocky terrain having no soil cover generation of top soil 

( , pest TR shall be nil & no proposal has been given for separate stacking of soil. 

( o8 ise praposal for reclamation of land affected by abandoned quarries and allied 

( \ mining activites during next five years period: 

/ During next fi five years, benches will reach the ultimate pit limit. The entire lease area is devoid 

: of soil cover or waste material. The total exploited Gitty, boulder shall be transported to crusher 

( eat ee plant of making aggregates therefore no waste shall be generated. Therefore it shall not be 

( feasible to rehabilitate the benches by plantation. 

Mis.-DISHA ENTE PRISEE 3 
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Programme of afforestation Venre hee for the initial five years indicating numberof flanty 
With tame of qpecies, afforeeted under different arena in Ha, Dr. ABDUL hoy 

Programme of Afforestation: ROPPOGWIMO, A/YEAR 20 

Mining Area: 

Other Aron: 

Ihe lease area is marked by large exposure of waste lard. 10 samplings of local species ahall be 
planted cach year within 7.5m strip 

The tree species recommended are Ficus religose (pipal), Boswellia serrata (Salai), Shorea 
robusta (sal) and tactone grandis (teak) may also be recommended. Mangifera indica (Aam), 
Emblica officinalis (Anwala), Acgle marmerlos (Ibei), Planting should be done in large sized 
90 cm x 90 ¢m. due in advance and filled about 50 days before planting. The plantation raised 
carlier should be carefully maintained. Monalities should be replaced by fresh planting. 

Post Plantation Care: 

Following precaution to be undertaken for survival of plants: 

ij The samplings will be undertaken for survival of plants. 

Plants will be taken care by applying fertilizers and proper wedding cic. 
nit) Healthy tree species will be recommends for plantation. 

iv) Fatal saplings will be replaced with new healthy saplings. 
v) Every saplings will be covered by tree guard to avoid damage thf 
vi) | A Gardner or mazdoor should be employed for care. ; 

vii) Necessary arrangement will be provided for walering tree oni * Ent 

parts. 3 a 
. mia AP o., 

Stabilisation and vegetation of dumps along with interburden durapsmanagein en ‘year 

wise for initial five years: — 

The entire lease area is Gilty, boulder out crops having no waste, therefore gencration of waste 

during next five years shall be nil & no proposal has been envisaged for its separate, 

__« Measures to Control erosion/sedimentation of water courses: 

. .No drainage of water course will be disturbed due to mining. The lease area consists of Gitty, 

7a ade out crops & rain water will accumulaie in the mining pits which shall be dumped out. 

As Gitty, boulder is hard rock therefore erosion/sedimention along water courses will not arise. 

Treatment and disposal of water from mine: 

has already been mentioned that water table does not have any relevance in Bundelkhand 

plateau due to its great depth therefore treatment and disposal will not be concern in the mine. 

Mis.-DISHA ENTERPRISES 
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f 3. Measures for mining adverse effects on water regime: ( has already been stated that mining will not interfere with the surface and underground water 
( 

however ta take care of eventualities, 
( 8. Protective measures for ground Vibration/air blast caused by blasting ( 

As the proposed method of muning 3s semi-mechanized open cast with limited amount of 
A 

drilling and blasting. ‘I'he impact on this aspect is negligible 
9, Measure for Protecting historical Monuments and for rehabilitation of human Settlement likely to be disturbed due to mining activity: 

No such feature ex ists Within the lease area, 
10. Socioeconomic beneficiate out of mining: . 

The scale of operation ig limited with 904%, local employment. Hence some benefit to the local 
\ 

comanunity will occur on thiy aspect. Besides the direct employment, indi employment will 

( 
inchade tractor Owners, truck drivers, shop keepers dhaba Walas etc. 

( 

2 

{ 

« 

( 

.¢ 

.¢ 

C 

( 

{ 
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PROGRESSIVE MINE CLOSURE PLAN 
Introduction: 

A ) Name of Lessee: M/s Disha Enterprises, 

Prop, Sir. Sudha Singh, 4 
Wio-Shri Sunil Singh, 

Wo-Nonia Muhal Chisatn Tales, 

City & District-Bands (P.) 7 

Pin Code-Z21 0001 

No Pan & email address facilities is available with (cases 
b) Status of Lessee: firni/Company 

c) Location: The lease hold falls in village Harckhar Khord ohich is 

about 1%.5km from Banda district. Lease area is abo 

1L.80km from MDR-B. A diversion takes place from 

village Barokhar Khord ov metaied road & ix abot 

6 .50krns. The location plan is etulosel as Plate No. | 

d) Extent of Lease arca: 1.61Hec, 

c) Type of lease area: The land applied for mining lease waste land. 

f) Land use Pattern: The area exhibits stony topography. It fails under ware 

land. The existing land use pattern fs g: “a 
= W 

. . i 
Sr. Agriculture | Forest Waste 4 9% No. Land use | Jand (ha) | Land (ba) | fand ( heath : aa 

1_| Mining pits Quarry - - _ 6.52754 fe dibi-, ae 
2_| Approach Road a nC ae a 
3_| Dumps - (+ V2 2 Ee a Z 
4 | Office, Resht Shelter etc. - | } = i tee § 2 
5 | Balance undisturbed land . | + =| 1982 | ~<a Te | 

Total - i - | 1.61 - } | 

L1 Reasons for Closure: 

It is an existing mining lease presently no specific reasons have been observed for the closure of 

(ER eration. Thé progressive made to meet out the statutory requiremem under rule 34 (6) & 

7 Gy dk gmsaded UP Minor Mineral (Concession) Rule 1963. 
BERRY TRIPATIN, 

Statutory 0 bligations: Or A. U-RARNA 

tory obligations have been imposed by any Govt. agency. BOP; AIPOGUIMO. COAYEAR 

sd pia preparation: 

a), Name: sind address of the Lessce: 

if} ‘Mls Disha Enterprises, 

Prop. Smt. Sudha Singh W/o-Shri Sunil Singh, 

R/o-Nonia Muhal Chaabi Talab, : 

City & District-Banda (U.P.) Pin Code-210001 ot aur \s 

No Fax & email address facililics is available with lessee. 

Mls.-DISHA ENTERPRISES 
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, A. 
Dr, ABOUL RAHMAI 

, POGUMa, OATTEAR 25 
Namo, addiess & Registration No of R.O.P.; salad 
Dr Abdul Rahman 

REGISTRATION NO.- ROP/UPDGM/No. 004/ Year 2018, ) Valid wp to 28/11/2023 
t). — Name of the executing agency: 

' The lessee himself’ shall execute the provisions of mine closure plan Presently no decision has boen 
taken in this regard to closure of mine. Therefore copy of resolution of the executing agency has not 

; been given, 

( 2.0 Mine Description: 

2.1. Geology: 

( PHYSIOGRAPHY: 

( The general slope of lease area is from South to North direction. No seasonal & perennial crainage 

exists with in the lease area. Due to past mining the lease is degraded by mining pit & depth of pit 

varies 3m to Sm. The highest and lowest point in the leasehold is 190,728mRL towards South 

direction and 157.10mRL towards North direction. The topography of lease area is shown in Plate 

( No. 3 

f 2.2. Mining Method: 

It shall be opencast semi-mechanized minc, To meel required production wagon doing. ith deep ( 
, hole blasting shall be carried out, The blasted material will be handelled with fasvasss & loaded 

ss into dumpers, The height & width of bench shall be kept 6m with face tops 70", Secondary 

( blasting with jackhammer drilling shall be carried out if required. ,%. 7 4 

f 2.3. Mineral Beneficiation: Nn Le ae 
~ 

4 "DS fiver YS E 

fe No mineral beneficiation will be under taken for next five years. The Building Stone’ (Khanda, Gilly, 

; Boulder) produced from mine shall be transported to crusher plant for making aggregates. 

' 3.0 Review of implementation of mining plan / scheme of mining including three years progressive 

C closure plan up to the final closure of mine: plan up 

( Mining plan of the area under reference is yet to be approved; it is therefore premature to make any 

( comments aboul review of implementation. 

ci 3 40 ~ Closure Plan: 

f 41 Mined out land: 

j . A aa “es ining has been proposed from top to downward. Mining faces will advance from west lo east 
( sig “direction. The height of benches will be kept 6.0m, width of benches shall be kept 6.0m, slope of 

( ining faces will be kept 70 deg. and the over all slope of the pit will be kept 45deg. 

( : The resscuals of mined oul land & rehabilitated during next five years is given below: 

ee (a) Mined out land 

SLNo. Activities MveaDIGHA ENTERA® oo oe 
( l, Arca already broken up 0,527 x4 @)| } 4 

— = Propel 
( 
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AL. 3 

a Dr, ABDUL RAVE 

Pear —e NT La WE 
Lod , | Area already reclaimed | 

(b): eee eae 

Si Xe. | — Activities | Ares(ha) | 

* | Additional Arca proposed to be broken up during 0.201 | 
Li, next 5 year _ 

_.2:___ Additional area proposed to be backfilled ere 
3. | Additional Area proposed to be reclaimed/ | 

Ltehabilitated 

(c): 

| SLNo. Activities Aréa(hs) | 
1. Area already occupied by dump - | 
2. Additional area to be covered by dumps: 

i) Top soil Stack - 
ii) Waste dump é 

3. Dump area to be covered by protective measures - 

(d): 

SLNo, Activities Area(ha) 

l Area already covered under plantation - 

2. Area proposed to be covered under plantation during ~ - 

next 5 years Pa 

Within the lease hold p72 
Out side area by 4 (at r ‘| 

4.2. Water Quality Management: i rs i 

No surface or ground water bodies exists within the area. The mining 4s being 2atmied odt-in 
levels. The problem of ground water pumping will not be there. Only ia ater af : i to be 

channelised in such a way it does not carry suspension to natural streams. "How eves witer quajiry 

monitoring shall be carried out periodically from MP Pollution Control Board or frota any NABL 

laboratory. 

‘The mining worth will usually be confined within gullet driven from south-west to north directions. 

_..However, proposal have been furnished for the protection of siltation, sedimentation cc. during 

4 B heavy’showers. 150m. long toe wall having width 1.0m. and height 1.0m will be made along the 

J slope-of vaste dump. The toe walls will avoid the wash off the material during intermittent rairs 

‘Further no significant impact on water quality is anticipated as material exposed will be Sandstone, 

Gitt nda which is fecbly reacts with water. Even if reaction takes place it gives increased 

—Gemporary hardness. 

Hydro geological Study: In general, the ground water occurs at depth of 30m below the ground 

level. Water table aquifer in the area is unconfined & is controlled by 

zone. Hydro geological studies of the area has not been carried out, 

the joints, fractures and shear 

Mis.-DISHA, ENTERPRICT® 

BUTE 
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lhe water balance Chart: The mining operations do not require water, except watering the planted 

areas and for the workforce employed at the mine site. 
' Vor these Purpose approximately 5 KI. water/ day will be consumed at the area 

Alr Quality Management: 

{ Though, no air sample for ascertaining the air quality has been drawn. But it can be well understood 

that air quality of the region ean be considered normal, because the region not consist any industry to 

7
 

A 

pollute the air, However air monitoring shall be carried out once in a season during dry spel of 

( months to assess the air quality with in the area 

( It has already been explained that mining shall be carried out manually with limited acecurt of 

drilling and blasting. Onc of the most crucial elements for air pollution is vehicular transport. Due 

—lUrvwxee limited movement tippers, air quality will not undergo any significant change. It is propose) that 

( water sprinkling on approach road shall be carried out two times a day during dry spell of months to 

el supress the dust during vehicular movement, 

No chemical or toxic eMuents are made/ discharged in the area during mining operations, Therefore, 

question of air pollution does not arise. 

( 4.4 Waste Management; 

No waste shall be generated during course of mining. All quantities of Sandstone. Gritty-khanda sha!l 

( be used for making aggregate therefore no such proposal has been envisaged for waste dump 

» ¢ management, 

4.5 Top Soil Management: _— 
C sania! ; a gi 

Due to the past mining the entire lease area has been degraded by mining & aig Bcvities. ‘During 

( plan period mining shall be carried out in degraded land only thereford/top 's soit’ shall. not be 
| 

( generated & no such proposal has been given for its management, hes fF jf, 

3 4.6  Tailing Dam Management: 2" oP I | 

Neither any chemical or toxic effluents will be discharged from the mine ‘nor eg if aug. toxic 

C substances be utilized in the mining or allied activities. Therefore there is no question of Failing dam 

f management, —_ 

4.7. Infrastructure: 

( No infrastructure facilities like aerial ropeway, conveyor belts, building & structure, water treatment 

( plant, transport & water supply sources are present with in the lease area, Therefore no utilization & 

ar physical stability & maintenance will be required. Also no infrastructure facilities like 

( ¢ line, water pipe line, sewer linc, gas pipe line, electrical cables, culvert, bridges are not 

( f ith in the lease area. So question does not arise for their restoration. ‘The approach road 
pana TRIP 

( f { hark passed with i in the lease area & lessee shal) maintain it during PMCP period. 

| 4 ofa sal of Mining Machinery: 

( ge o cf 1 will be an opencast semi-mechanized mine with adoption of drilling & blasting. The broken pieces 

( MP Vo Soed of By dds and break down parts of jack hammer and compressors will he disposed off. This is 

( ‘ Ne 7. oe mine & their is no question of disposal of mining machinerics at this stage. 

? -Safety and Security: 

( ‘The haul roads will be provided to open the mining faces. Theffitmintenance of haul roads will be 

( under taken periodically. Following provisions will be made. 

( i) Helmets to all workers will be provided, ———— 5H 

( Mls. -DISHA ITERPRISES eh a er 

wh Gar ny va 
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ii 
. Disposable respirators, will be provided to all those working in dusty area where dust 

7 Soncentration is very height. 

\ “ One pair of safety shoes will be provided to all the workers. 

m Safety belts will be provided to all those working at height. 

Warming boards & working hours shall be displaced at conspicuous places. 

Vt) There will be one opening entry of mine which will have a manual gale & barricade under 
Supervision of one chowkidar, 

An experience permit manager/Mines Foreman will be employed for the supervision of 
\ mining operation, 

( vii) The mining area shall be property fenced to avoid any inadvertent entry of any live stock. 

( During opencast working, all the precautions are to be observed as per Reg. 106 of MMR, 
( 1961 for safety and security. 

( 4.10. Disaster Management and Risk Assessment: 

Maximum depth of working has been concentrated $m (average) from the ground level & height of 
( benches will be kept 2.5 m. to 3m. there is no problem of ground water’ surface water. No causes of 
( disaster have been apprehended during mining activity, but possibility of disaster can not be ruled 
( oul. Therefore all the statutory precautions shall be undertaken into account as per mines Act. 1952, 

mines rules 1955, MMR 1961. 

( Disaster Management plan is a comprehensive and structured system for ensuring the prevention of 
C risks / disasters involved. The principles used to priorities work are as follows. 

( - Priority musi be given to human safety and health, where it is sexi 

( . Acute problems must be addressed before long-term proble 

( - Measures affecting a large population must be given p 

2 smaller number of people. 
it ¥ 

A major emergency in a mine is one that may cause serots nine oF os of life to the 
. workers engaged in the mining and allicd operations. Therefor the first'% action under the 
C disaster management is the identification of risks involved and their priorities. From this risk 

( assessment the identified hazards arc as below: 

( AEA Use of explosives and the blasting operation, inducing vibrations due to blasting. 
. a ii) lope Failures in open pil. 

Cf (% sav TRARY \ Shiid waste generation, their disposal and rchabilitation, 
Gb ae) pent AOD 2 oper training on the use of equipments. 

j — Mi Development of green barrier to contain air and noise pollution. 
( Fa 

_ Fach parameter is discussed below: 

( ey Use of explosive and the blasting operation: 

(Niles ox The firm has a magazine. Ditking and blasting will be undertaken periodically and gelatine 

( will be used for blasting. 

OO as 
C pr. ABDUL RA Mls-DISHA ENTERPRIS™S 

MING. ( ROPIUPDG ey tye 
‘ —— roprietus 
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4.11 

ii) Slope failures: 

The mining is & tS propased : 
of benches will be = mn ene Gradually advance towards lower levels. Height 

However considerin - Om. In that case chances of slope failures will be negligible. 

8 40F steeper slopes slope failure studies will be undertaken in future. 

tion, their disposal and rehabilitati on: 
Soil shall be generated during 

iii). Solid waste genera 

course of mining & stacked separately. No waste shall b 
_ ; y- e 

- generated therefore no proposal has been given for its disposal & management. 
iv). Proper training on the use af equipments: 

Machineries Will be employed in the mine. Vocational training programme will be organize 
in every week to train the workers about mine workings & operuting the machines. 

v). Development of Green belt: 

The green belt development programme will help in: 

- Prevention of dust (leaves acting as a sink) and screening noise. 

- Maintaining ecological balance. 

- Increasing as the tic value. Plantation will be under taken towards the north west slope of the 

are3. 

Care and Maintenance during Temporary Discontinuance: 

At the time of temporary discontinuance of mine, notice the office of Directorate General of Minc 

Safety es well to District sdministration. All procautionary stcps shall be taken mt 

respect of care & maintenance. 

Economic Repercussions of Closure of mine and manpower retrenc 

About 70 local residents were employed in the mine. The present occupetis . 

There is not going to be affected due to their employment in the mine, They 

present jobs afler cessation of the mining operation. Pras , 

As per industrial & disputes (Amendments) Act 1976 & also based on further amendments in the 

year 1984, the following issued are to be considered while closure of any establishment. The 

provisions of this act are applicable to all industrial establishments employmg 100 or more 

orkmen. Therefore the same will be applicable to the mine when more than 100 person are 

“eaiployed 
=, 

: ca <= 

Total 5 bors of persons employed in the mince shall be 109, therefore no retrenchment’ 

} as ie, . 
mpensstion is envisa ed. 

( #3. © Not applicable 

WSOP _Miaing is not going to effect. 

5S. Mine site does not process facilities & infrastructure (i.e. power, water supply etc, on the expectation ~
 

of society. Besides it mine site is not a cemre for community dev ent. Therefore the envisaged 

{ repercussions on the expectations of society are out of question. 

«
~
 

€ bay it 

Se 
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The r . 
percussion seen duc to mine clomre is thet employers may became unemployed. However 

there tac} basic Occupation will not effect due to mining & hence the question of repercussion not 

Sxpocted at this etage 

6.4, . 
Time Schednling for abandonment: 

The year wise schedule of completion of retaining walls & plantation is given below: 

| Year 

| Activities " y4 yt | gt sf 

i . a = 

|) Toe wall at the base of dumpyard (mtr) | Nil Nil Mil | Nil Nil 

| ii) Plantation ( No. of saplings ) 10 || (10 10 | 10 10 

Amount to be spent for the implementation of above proposals is each year is given below: 

es Year Total amount 
Activities ™ 37) 48 | ee ‘a is. 

' 1) Toe wall at the base | Nil Nil | Nil | Nil] Nil Nil 

| of dumpyard 
(@Rs50/mtr) 

it) Plantation { 
(@Rs. as/ sampling) 10 | 10 10} 10) 10 2250 

| Total | | 

70 Abandonment Cost: 

The tentative cost for implementing the protective and rehabilitation 

the scheme of mining during next five years is as below: 

Year 

zo 7 as EN qt sth 

i) Toe wall at the base of | Nil Nil | Nil | Nil | Nil j 

dumpyard (mtr) 
: 30/mr. Nil 

ii) Plantation (No. of 

saplings) 

Activities 

19 10 10 10 10 50 | 45/sampling | 2250 

Total A} \ 2250 | 

en Wse— 
ee Dr. ABDUL RAHMAN 

ROSTUPDGMIN. QOAITEAR 2018 
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7 

( 8.0 Financial Assurance: 

The financial assurance has been calculated on the basis of following parameters: 

| 
Area 

| Area put Additional coustileved 0s Net area 

onuse at requirement considered 
\ | 9 Head startof | during plan Tate vom for 

| No. | (In ha)| reclaimed & ‘ 
( plan | period. rebabilitated calculation 

(In Ha.) (In Ha.) (In ha.) . | (In ha.) 

. 1. | Area under mining 0.527. | 0201 | 0.728 - |__0.728 
( __2. | Storage for top soil - | - - - - 

( __ 3. | Overburden’ dump - - - - | 

_4._| Mincral storage - . - : | s 

( S$. | Infrastructure 

( (Workshop, 7 - 7 . : 
| administrative building 

‘ | etc.) 

6. | Roads 0.001 - 0.001 - 0.001 

( 7._| Railways - = m - a 

( &._| Green Belt - - - - - 
9. | Tailing pond . - s = " 

C 10. | Effluent | 
C Treatment - - - - “ 

C Plant 

11. | Mineral Separation - - - - ae 

( | Plant Pp a L 

12. | Township area = & s “ ra An “SS 

C 13. | Others to specify . : ; : lg > ao 
( | (retaining wall) etc. } = ig Oe 

| Grand Total Lé Pion Jo 5 
iq Area to be considered for financial assurance 0.729ha. (1.80Acre) Ww “aS ae By Lh ; 

¢ Financial assurance @ Rs.25, 000/- per acre. * eee? at 

c 1.80Acre X 25,000 = ~—— Rs. 45000/- 

However Rule 34 (6) & (7) of amended UP Minor Mineral (Concession) Rule 1963, the minimum 

. _. amount of the bank guarantee shall be 2.0 Lac. The lessee shall submit bank guarantee to District 

( 7 Nisa Randa and a copy of same shall be submitted to Director Geology & Mining, Lucknow, 

C / 9.0 Certificate: 

Gan & Sections: 

All the plo are enclosed. 

FZ 

Date: 21'07-2019 

Place: Lucknow 

Mis.-DISHA oa 
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ANNEXURES 

Land Documents 
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| 

RECOGNITION AS QUALIFIED PERSON 
tobe Veal FE Mines Khrectaty Crevceesbery Hankey 199,10) CERTIFICATE OF 

(Uinder | 

DR. ABDUL RAUMAN S’o SHRI MOMAMMED 
KITALID 

House Noe A-8 7, PR, Wali Dadar Apartment, Indien Nagar. Sitapur Road, Lucknow. 

signature is aMived herein below, having given satisfactory evidence of his qualification 

red in nile-34 1s here hy RECOGNISED as a qualificd person to prepare Mining Pian 

P. Minor Miner! Concession Rules- 1963. 

whave photograph and 

& expencnce as requi 

under Rule 34 of the U 

I. His registeation number is RQP/UPDGMINo. O0Y.....frear...201%.... | 

Jo-11-2008 to 25-11-2023, 
2. This recognition is valid fora period nf O5 years from 

dress is) House No.-A-8/3, TR, Wali Badar Apariment, [raat Nagar, Sitapur 

3. His office ad 

Road, Lucknow. 

4. His mail ID shakebrahman$ | (@ gmail.com, 

5. Contact Na. 8765588495, 7380946653. 
aaa 

Pye? 

6. This certificate will liable to be withdrawnicancelled in the event of furnishing the wrong information 

in the Mining Plan or producing the wrong documents. 
fo fae x ‘8 

: ‘ O wits Ao | a 

th This certificate shall be valid only for preparation of mining plan of the areas within the territory “of 
a? Ye 

Untar Pradesh and not for any other purposes. 
a ;* 

a 
Due | 

s ‘ 
: 

7 
Specimen Signature of ROP ; _ 

. - 

a - 

my) 

Place: Lucknow 
nah 

Date: 26-1: 2O1¥ 
. 

(Dr. Rashan Jacob) 
Director 

TERPRISES 
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Retistered 

‘State Level Environment Impact Assessment Authority, Uttar Pradesh 

To, 

Directorate of Environment, U.P. 
Vineet Khand-1, Gomti Magar, Lacknow -226 019 
Phone : 91-522-2300 541, Fax : 91-52-2300 543 
E-mail : doeuplko@yahoo.com 
Website : www seiaaup.com 

. Smt. Sudha Singh, 
W/o Shri Sunil Singh, 
Ro Village- Nonia Muhal Chhab! Talab, 

District- Banda, U.p- 210001 

Dear Sir, 

Sa
 T
e
 

D
e
 

Ref. No fPara/SEAn/ 4883/2019 

Sub: Environmental Clearance for Stone (Khandas, Gitti & Boulder) Mining at Gata No.-332, Khanda No.- 02 

jNillage-Barokhar Khurd, Tehsil-Naraini, District-Banda., (Leased Area-1.61 ha.). 

Date: rh ae October, 2020 

Please refer to your application/fletter dated 05-08-2019, 25-08-2019, 17-06-2020, 24-06-2020, 06-02-2020 & 

10-08-2020 addressed to the Secretary, SEAC, Directorate of Environment, U.P., Lucknow on the subject as above. The 

State Level Expert Appraisal Committee considered the matter in its meetings held on dated 07-08-2020 and SEIAA 

meeting 01-09-2020. 

A presentation was made by the project proponent along with their consultant M/s Environmental Research 

and Analysis. The proponent, through the documents submitted and the presentation made informed the committee 
that: 

1. The environmental clearance Is sought for Stone {Khandas, Gitti & Boulder) Mining at Gata No.-332, Khanda 

No.- 02 ,Village-Barokhar Khurd, Tehsil-Naraini, District-Banda., (Leased Area-1.61 ha.). 

2. The terms of reference in the matter were issued by SELAA, U.P. vide letter no. 431/Parya/SEAC/4983/2019 
( dated 27/11/2019. 
i 3. The public hearing was organized on 28/02/2020, Final EIA report submitted by the project proponent on 

17/06/2020. 

4. Salient features of the project as submitted by the project proponent: 

' 1. On-line proposal No. StA/UP/MIN/40641/2019 
’ 2. File No. allotted by SEIAA, UP 4983 

3. Name of Proponent M/S Disha Enterprises 

Praponent- Smt. Sudha Singh W/o-Shri Sunil Singh 

4. Full correspondence address of proponent and R/O- Village-Nonia Muhal Chhabi Talab, District- Banda 

mobile no. (U.P), Pin Code-210001 

5. Name of Project Building Stone, Khanda Gitti & Boulder Mining Project 

6. Project location (Plot/Khasra/Gata No.} Gata No. 332(Khand No.-02) 

7. Name of River NA 

8. Name of Village Barokhar Khurd 
9. Tehsil Naraini 

10. District Banda (U.P) 

11. Name of Minor Mineral Building Stone, Khanda, Gitti & Boulder Mining Project 
12. Sanctioned Lease Area (in Ha.) 1.61 ha. 

13. Mineable Area {in Ha:} 1.61 ha. 

14. Zero level MRL NA 

aes $5 Max. & Min mri within lease area Maximum mRL 190.728 mRL Minimum mRL 157.10 mRL 

Ss. iP gorda (Verified by OMO) Pillar Latitude Longitude 
a a A 25°19'44.22"N B0°22'34.14°E 

t j pin te B 25°19'43.17"N 80°22'36.52°E 

C 25°19°39.14°N | _80°22°33.88°E 
| D 25°19'38.85"N 80°22'34.17°E 

E 25°19°36.74°N 80°22'33.02°E 

ae | ee 2 25°19'38.41°N B0°22°30.95"E 

nyt. G 7S194002N | BO'2PIz08E | 
Se my, eau etlicy 4 25°19'40.67°N | 80°22°3137°E | 
hy — -.'| 17,.Total Geological Reserves 568332 m" | 

iar \ fs 

| ed Wis.DISHA ENTERPRISES 
a ee \ 

uy We 
Pronrietar 

C Scanned with OKEN Scanner

91



LC ter Stone (Kthandas, Gite! & Revider) Minina at Gate fto.-3?7. Rhenda Mo. 02 .Vikeae darskhar Knad, Tehet Seraiel, Distries: 

Bende.. (lensed Area 1.9) hal, 

Th Toil Mineabie Reserves MLO) “Titi wpe yer 

“18, Total Proposed Production im five year) | 80800m™ = 
20, Proposed Production/year 16100 m’ per year ; -_ ~~ 

71. Sanctioned Period of Mine lease “| 20 Year ae 

22. Production of mine/day 53.67 m'/day } 
23. Method of Mining | Open cast, Manual, Semi-mechanized a 

24, No. of working days 300 “| 

25. Working hours/day B hours/day j 

26, No. Of workers 27 

27. No. Of vehicles movement/day 4-5 Vehides movement/day 

28. Type of Land Undulated Stony Scrub. 

29. Ultimate Depth of Mining 6m 

30, Nearest metalled road from site MRD-118 1.23%0n towards East Direction 

31. Water Requirement | PURPOSE REQUIREMENT (KLD) 

° water 0.37 KiO 

Suppression of cust 7.20 KD 

Plantation 0.10 KLD 

Others (if ary) 
- 

Total 7.73 KLD ( Approx. 8.0 KLD) 

32. Name of QCI Accredited Consultant with QCI No Environmental Research and Analysis, iucknow (U.P.) 

And period of validity. Certificate No. NABET/EIA/161S/1A0019 and valid up to 

2/09/2020 

33. Any litigation pending against the project or land in No 

any court 

34. Details af 500 7 Cluster Map & certificate issued by | Letter No.2003/ Khanij -30 dated 15/06/201S 

Mining Officer 
35. Details of Lease Areain approved D2R a 

. Pege No.1, Sr. No.-6 

36. Proposed CER cost 1,5$,000 (2.6 % of the total Project cost) 

37. Proposed EMP cost/ Tota: Project cost Tota! Project cost -50,60,009 

['38, Length and breadth of Haul Road | 600 m length and 6 m width __| 

39. No. of Trees to be Planted 250 
ft 

5. The mining would be resiricted to unsaturated zone only above the phreatic water c2ble and wi aot 

intersect the ground water table at any point of time. 

6, This project does not attract any of the general conditions applicable on mining projects specified in EIA 

Notification 14/09/2006. 

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragie 

zone such as habitat of any wild fauna. 

8. There is no litigation pending in any court regarding this project. 

9, The project proposal fails under category—1(a) of EIA Notification, 2006 (as amended). 

a ved.on the recommendations of the State Level Exper: Appraisal Committee meeting held on 07-06-2020 on 

soon aid proj, the State Level Environment Impact Assessment Authority meetings held on dated 03-09-2081 Hee 

oon cront the Environmental Clearance tothe title project for collection of 16100 m’ per year's proposed lease 

aie 1 he subject to effective implementation of the following General Conditions and specific conditions: 

General condition: 
L Neen: nental dearance s subject to allotment of mining lease in favour of project proponent by Dist 

«7 “Ppdeoinistration/Mining Department. 

2:- “gress, dearance shall be taken by the proponer.t as necessary under !ow. 

f 3. Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change in mining 

wD 2p technology, modernization and scope of working shall again required prior environmental clearance as pet EIA 

"notification, 2006. 
nge in the calendar plan including excavation, quantum of mineral and waste shall be made. 

‘nat hana will be carrled out as per the approved mining plan. In case of any violation of mining plan, the 

™'<**7 4" eavironmental Clearance given by SEIAA will stand cancelled. 

Bet’ Foyh ambient alr quality monitoring stations shall be esta s in the buffer rone 

“© 14 -RSPM, SPM, $02, NO, monitoring. Location of the stat 
5 Sea, topographical features and environmentally 

y 
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E.G. for Stone (Khandas, GIL A Boulder) Mining at Gata No,-332. Khanda No.- 02 Vilage: Barokhar Khurd, Tehsil Narainl, District- 

Rands., [Leased Area-1,61 ha), 

should be undertaken In consultation with the State Pollution Control Board. The monitored data for criteria 

pollutants shall be regularly up loaded on the company’s website and also displayed at website. 

}. Data on ambient alr quality (RPM, SPM, SO;, NO,) should be regularly submitted to the Regional office, MoEF, 

Gol, Lucknow and the State Pollution Control Board / Central Pollution Control Board once In six months. 

8 Ambient air quality at the boundary of the mine premises shall confirm to the norms prescribed in Mo€F 

notification no. GSR/826(E) dt. 16.11.09. 

9, Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying arrangement on 

haul roads, loading and unloading and at transfer points shall be provided and properly maintained. 

10. Measures shall be taken for control of noise levels below 85 dBA In the work environment. Workers 

engaged in operations of HEMM, etc. shall be provided with ear plugs / muffs and health records of the workers 

shall be maintained. 

11. Industrial waste water (workshop and waste water from the mine) should be properly collected, treated so as to 

conform to the standards prescribed under GSR 422 (E) dated 19th May, 1993 and 31st December, 1993 or as 

amended from time to time. Oil and grease trap shall be installed before discharge of workshop effluents. 

12. Personnel working in areas shall be provided with protective respiratory devices like mask and they shall 

also be imparted adequate training and information on safety and health aspects. ; 

13. Specia)' measures shall be adopted to prevent the nearby settlements from .the impacts of mining 

activities. 

14. The transportation of the materials shall be limited to day hours time only. 

15. Provision shall be made for the housing the labourers within the. site with all necessary infrastructure and 

facilities such as fuel for cooking, mobile toilets, safe drinking water, medical health care, créche etc. The 

housing may be in the form of temporary structures to be removed after the completion of the project. 

16. Aseparate Environmental Management Cell with suitable qualified personne! shall be set-up under the control 

of a Senior Executive, who will report directly to the Head of the Organization. ¥, 

17. The Project Proponent shall inform to the Regional Office, MoEF, Gol, Lucknow and State Pollution Control 

“Board regarding date of financial closures and final approval of the project by the concerned authorities and the 

date of start of land development work. 
“4 

18, The funds earmarked for environmental protection measures shall be keptin separate account and shall not 

be diverted for other purpose. Year wise expenditure shall be reported to the MoEF, Gol, Lucknow and State 

Pollution Control Board 
5 

19. The Regional Office, MoEF, Got, Lucknow and State Pollution Control Board shall monitor compliance of;the 

stipulated conditions. A complete set a documents induding Environment Impact Assessment Report, 

Environmental Management Plan, Public hearing and other documents Information should be given to Regional 

Office of the MoEF, Gol, Lucknow and State Pollution Control Board a 

20, A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads of the Local 

Bodies, Panchayat and Municipal Bodies as applicable in the matter. 

21. The Project Proponent shall advertise: at least in two local-newspapers widely circulated, one of which shall 

be in the vernacular language. of .the locality concerned, within’ 7: days of the Issue of the clearance letter 

informing that the project'has been accorded environmental clearance and a copy of the clearance letter Is 

available with the State Level Environment Impact Assessment Authority (SEIAA). 

* 22. The Project Proponent has to’ submit half yearly: compliance report of the stipulated prior. environmental’ 

clearance terms ‘and conditions in hard and soft copy: to ‘the SEIAAU.P. on Ist June and 1st December of 

each calendar year. 

23. The SEIAA may alter/modify the above conditions or stipulate any further condition in the interest of 

environment protection. 
: 

24.  Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions 

mentioned above may result in withdrawal of this clearance and attract action under the provisions of 

we, Eevironment {Provection) Act, 1986. 

SO -” specie Conditions: 
F vA es 1. »< Directions/suggestions given during public hearing and commitment made by the project proponent should be 

PNA ID S » Strictly complied. 

fi P(\"" 2 The project proponent shall obtain the forest clearance and permission of Central and State Government as per 

4 ‘\-_St5w under the provisions of Forest (conservation) Act, 1980 before the start of work. 

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area and any 

r other area which may have been disturbed due to thelr mining activities and restore the land to a condition 

gt which is fit for growth of fodder, flora faunaetc. ~~ 

4. “i the proposed project is situated in notif} ad area of ground water extraction, where creation of new wells for 

ground water extraction is not allowed, \ nt.of, fresh water shall be met from alternate water sources 
5S - 3 
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E.G. fox Stone (Khandas, Gitti & Bovider) Mining at Gata N0.-332, Khanda No,- 02 Village 

11. 

12. 

13. 
14. 

15. 

16. 

flee oprovide 

ToPrsaia Col 

y “Barokher Khurd, Tehsit- Nar i te * Benda, [Leased Area:1,61 he) nll. Dir 
other than ground water or legally valid source and permission from | to use it, he competent authority shall be obtained 
AX the time of operation, ( nent 
India/State Govt /Dlerrict Meanie et hid ees ee an ‘ THis environmental clearance does Hot create oF verify any claim of Applicant on the This environmental clearance shall be Subject to valid lease in favour of Mining proposals, tn case, the Project proponent does not have a valid lea dulomatically become null and void. 
The Environmental clearance will be co-terminus 
Explostve cannot be stored on the site. 
A comprehensive EIA Including mining areas within 15 K.M. to assess impact of the mining activity on the surrounding area shall be undertaken and report submitted to this Authority within one year, No two pits shall be simultaneously worked L.e. before the first is exhausted and reclamation work completed, no mineral bearing area shall be worked. 
After exhausting the first mine pit and before starting mining Operations in the next pit, reclamation and plantation works In the exhausted pit shall be completed so as to ensure that reclamation, forest cover and vegetation are visible during the first year of mining operations In the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of mined pit shall be completed before any new ore bearing are worked for expansion. 
Adequate buffer zone shall be maintained between two consecutive mineral bearing deposits. Sprinkling of water on haul roads to control dust will be ensured by the project proponent. Green belt development shall be carried out considering CPCB guidelines including selection of plant species and in consultation with the local DFO / Agriculture Department. Herbs and shrubs shall also form a part of afforestation programme besides tree plantation, The company shall involve local people for plantation programme. Details of year wise afforestation Programme including rehabilitation of mined out area shall be submitted to the Regional Office, MOoEF&CC, Gol, Lucknow every year. 
Blast vibrations study shall be conducted and a observat 
MaE&CC, Gol, Lucknow and UPPCB within six mon ths. The report shall also include measures for prevention of blasting associated impact on nearby houses and agricultural fields. 
Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out in the day time only. 

Appropriate arrangement for shelter and drinking water for the mining workers has to be ensured at the mining 
site. 

Maintenance. of . village. roads. used for transportation of minerals “are to be done by the company 
regularly at its own expenses, The roads shall be black topped, = 
Rain water harvesting shall be undertaken to recharge the ground water source: 
Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow and UP 
Pollution Contral Board within six months and thereafter every year from the next consequent year. 
Measures for prevention and control of soil erosion and management of silt shall be undertaken. Protection of 
dumps against erosion shall be carried out with geo textile matting or other suitable material, and thick 
plantations of native trees and shrubs shall be carried ‘out at the dump slopes. Oumps shall be protected by 
retaining walls, 

Proposed site/activity, 
Project proponent for the proposed 

s¢, this environmental Clearance shall 

With the mining lease period. 

als 

jon report submitted to the Regional office, 

Trenches / garland. drains shall be constructed at foot of dumps and coco filters Installed at regular 
intervals to arrest silt from being carried to water bodies. Adequate number of Check Dams and Gully Plugs 
shall be constructed across seasonal/perennial nallahs, if any flowing through the ML area and silts arrested. De- 

at reguiar intervals shall be carried out. 

drain af appropriate size, gradient and length shall be constructed for both mine pit and for waste 
sump capacity shall be designed keeping 50% safety margin over and above peak sudden rainfall 

50 years data) and maximum discharge in the area adjoining the mine site. Sump capacity shalt also 
abequate Fetention period ta allow proper settling of silt material. Sedimentation pits shall be 

cted at the corners of the garland drains and de- silted at regular intervals, 

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be regularty 
monitored for contamination and depletion due ta mining activity and records maintained. The monitoring 
data..shall be submitted to the Regional Office, MoEF, Gol, Lucknow and U.P. Pollution Control Board 

¥ 4 

regularly. Further, monitoring points shall be located between the mine and drainage in the direction of flow of 
» { protind water shall be set up and records maintained. 

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at locations of 
nearest human habitation {including schools and othe 

\ ves yt 
blic amenities located nearest to sources of dust 
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LC. fer Stone (Khandas, GRti & Boulder! Mining at Gata No.-332, Khanda No. 02 Vilage Qarokhar Khurd, Yelsi-Maratol, District: 

Randa., (Leased Area 1.63 ha.), 

applicable) and records submitted to the Regional Office, MoEFACC, Got, Lucknow and UP, 

Pollution Control Board regularly 
ed and maintained and RSPM level in ambient air in the 

27. Baseline data for ambient air quality shall be generat 

) shall also be monitored along with other parameters. 

esponsibility (CER) shall be by the project proponent and the details of the various 

bmitted as per the guidelines provided In the recent CEA notification No. 22- 

allation of five hand pumps for drinking water, 
278. Corporete Emtronmental R 

heads of expenditure to be su 

63/2017-4A IN dated 01/05/2018. Work to be executed with inst 

solar fight in villages of streets, construction of two numbers of toilets at the primary school with name displayed 

and address and detais of beneficiary and gram pradhan along with phone number, photographs should be 

submitted to Directorate 2s well as to the District magistrate / Chief Development officers. 

29. Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable mechanism 30 

that no spillage of mineral/dust takes place. 

30. Occupational health and safety measures for the work 

training on malaria eradication, HIV, and health effects on exposure to 

Periodic monitoring for exposure to respirable mineral dust on the work 

maintained induding health records of the workers. Awareness programme for workers on impact of mining on 

their health and precautionary measures like use of personal equipments etc. shall be carried out periodically. 

Review of impact of various health measures shall be conducted followed by follow up action wherever required. 

31. The project proponent will ensure for providing employment to local people as per requirement, necessary 

protection measures around the mine pit and waste dump and garland drain around the mine pit and waste 

dump. 

32. Top soil / solid waste shall be stacked property with proper slope and adequate safeguards and shall be utilized 

for backfilling (wherever applicable) for reclamation and rehabilitation of mined out area. Top soil shall be 

stacked for utilization later for reclamation and shall nat be stacked along with over burden. 

Over burden (08) shall be stacked at earmarked dump site(s) only and shall not be kept active for long period. 

The masmum height of the dump shall not exceed 20 m, each stage shall preferably be of maximum 10 m and 

overall slope of the dump shail not exceed 35°. The OB dump shall be backfilled. The OB dumps shall be 

scientifically vegetated with suitable native species to prevent erosion and surface run off. 

34. Monitoring end management of rehabilitated areas shall continue until the vegetation becomes self sustaining. 

Compkence status shall be submitted to the Regional Office, Ministry of Environment & Forests, Gol, 

Lucknow and U.P. Pollution Control Board on six monthly basis. 

35. Slope of the mining bench 2nd ultimate pit limit shall be as per the mining 

Mines. 

7 water shall be taken from Central Ground Water Board. Regular monitoring 

for fevel and quality shall be carried out by establishing 2 network of 

existing wells and constructing new piezometers during the mining operation. The monitoring shall be 

carried out four times in a year Le. pre-monsoon (April-May), monsoon (August), post-monsoon (November) and 

winter (January) and the data thus collected shall be regularly sent to MoEF&CC, Central Ground Water 

Authority and Regional Director, Central Ground Water Board. b 

37. ‘The waste water from the mine shall be treated to conform to the prescribed standards before 

discharging in ta the natural stream. The discharged water from the -Tailing Dam, if.any -shalt be regularly 

monitored and report submitted to .the Regional Office, Ministry of Environment &.Forests, Gol, Lucknow, 

Central Pollution Control Board and the State Pollution Control Board. 

38. Hydro geological study of the area shall be reviewed by the project proponent annually. In case adverse 

am sm. effect on ground water quality and quantity is observed mining shall be stopped and resumed only after 

LED L, 3s thitigating steps. to contain any adverse impact on ground water is implemented. 

oa “39-5, Vehitular emissions shall be kept under control and regularly monitored. Vehicles used. for transportation of 

Sowa “ainerals and others shall have valid permissions as prescribed under Central Motor Vehide Rules, 1989 

- STVLAY TRIP Tard, its\ amendments. The vehicles transporting minerals shall be covered with a tarpaulin or other suitable 

1 iy Tai, are ao dst parties / fine matters escape during the couse of transportation. No over oasis 

_eni for transportation shall be committed. The trucks transporting minerafs shall not pass through wild life 

tua , if any in the study area. 

a we Sal. Prior permission from the Competent Authority shall be abtained for extraction af ground water, if any. 

Ge. ° 241. Affinalmine closure plan, along with details of Corpus Fund, shail be submitted to the Regional office, Ministry of 

tad J's; Environment & Forests, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance of final mine closure 

ne, : "_ for approval. Fart (Coens 

solar energy where ever possible. 

42° Project Proponent shall explore the possibilt 

SUE” Mis-DISHA ENTERPRISES Page 5 of 6 

oh ris : 

ers including Identification of work related health hazards, 

mineral dust etc. shall be carried out. 

ers shall be conducted and records 

33. 

scheme approved by indian Bureau of 

f= : 
4 y od 

* 

43. Commitment towards CER has to be followed 
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£.C. for Stone [Khandas, Gittl & Boulder] Mining at Gata No,-332, Khanda Ho.-02,Village-Barokhar Khytd, Tetsit-Narpint, District 

Danda., [Leased Acea-1,61 ha.), 

44. Regular health check-up record of the mine workers has to be maintained at site in a proper register. It should be 

made available for inspection whenever asked. 

45. Project Proponent has to strictly follow the direction/guidelines Issued by M 

Agencies from time to time. 

46. The blasting will be done only after getting the permission from the Mining Department. 

You shall also ensure that the proposed site Is not a part of any no-development zone as 

required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be cancelled. 

Also, in the event of any dispute on ownership or land use of the proposed site, this clearance shall automatically deem 

to be cancelled. 

Any appeal against this EC shall lie with the National Green Tribunal, If preferred, 

prescribed under Section 16 of the National Green Tribunal Act, 2010. 

The above stipulated conditions will be enforced Inter-alia, 

Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 

1986 and the Public Liability Insurance Act, 1991 along-with their amendments an 

any other orders passed by the Hon'ble Courts of Law relating to the subject matter. 

The project proponent will have to submit approved plans and proposa 

specified in the Environmental Clearance within 03 months of issuance of this clearance. The SEIAA/MOoEF reserves the 

right to revoke the environmental clearance, if conditions stipulated are not implemented to the satisfaction of 

SEIAA/MOEF. SELAA may impose additional environmental conditions or modify the existing ones, if necessary. ; 

This is to request you to take further necessary action In matter as per provisions of Gazette Notification No. 

5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to the authority as prescribed in the 

aforesaid notification. 

ofF&CC, CPCB and other Govt. 

within a period of 30 days 3s 

under the provisions of the Water (Prevention & 

1981, the Environment (Protection) Act, 

d rules made there under and also 

Is incorporating the conditions 

{Ashish Tiwari) 
Member Secretary, SELAA 

Copy for information and necessary action to: 
1. The Principal Secretary, Environment, U.P. Govt., Lucknow. * : ; 

2. Advisor, tA Division, Ministry of Environment, Forests & Climate Change, Govt. of ‘India, Indira 

Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi. 

3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya 

Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow. ais 

_ 4, The Member Secretary, U.P. Pollution Contro! Board, TC-12V, Paryavaran @hawan, Vibhuti Khand, Gomti 

Nagar, Lucknow. . ; : 
5. District Magistrate, Banda, U.P. 

6. Director, Department of Geology & Mining, U.P. Lucknow. 

7. Copy for Web Master/Guard file. 

{Ashish Tiwari) 
Member Secretary, SEIAA 

Mis-DISHA ENTERPRISES, 
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To, 

The Director of Mines Safety, 

Varanasi Region, Varanasi 

Subject: Violations pointed out by Shri K. Jeevan Kumar, Dy. Director of Mines Safety Varanasi Region, Varanasi, during their 

inspection on 26/02/2024 at Badhokhar Khurd Granite Stone Mine Gata No. 332 Khand No. 2, Area 1.61 Ha., (Mine Code: 

30251144) of Smt, Sudha Singh (Owner) Village: Badhokhar Khurd, PS- Girwan, Tehsil- Naraini, District- Banda (Uttar Pradesh). 

Reference: « Letter No. §29013/V.R,(N.Z.)/BN-36/2024/Banda/434 dated 07/03/2024 

Respected Sir, 

We would like to acknowledge the receipt of your letter regarding the above-captioned subject. We have thoroughly reviewed the 

violations that were pointed out and would like to provide you with a point-by-point reply/compliance on the matter: - 

N Violation Compliance Status 
0. 

1.0 | Reg.106 (2)(b) of MMR, 1961: Impressions were | We would like to inform you that we have obtained the 

observed that the mine was being worked with use of | required permissions from the Directorate under letter no. 

Heavy Earth Moving Machineries (excavators and | 30251144/NZ/Varanasi Region/Perm/2024/263626 dated 
trucks/tippers) without obtaining permission from this | 24/03/2024. We assure you that we take compliance with 

Directorate. No heavy earth moving machinery shall be | regulations seriously and will continue to adhere to all 

used in the mine without obtaining permission from this | necessary protocols. 

Directorate. 

2.0 | Reg. 111 (2) of MMR 1961: Excavation was found | We would like to clarify that the mentioned workings do 

extended within 7.5m of the lease boundary of the mine | not belong to our operations. It is old working. 

on north and south of the mine. All such excavations shall | However, weassure that the mine working will not be 

be immediately stopped. extend within 7.5 m of mines boundary. 

3.0 | Reg.115 (5) (a) of MMR, 1961: The approaches to the toe | We will arrange to fence the working as soon as possible 

of the high benches was not adequately fenced to | until then we will provide strong berm near the toe of the 
prevent inadvertent entry of any person or machinery to | high benches to restrict the entries of any person and 
avoid dangers due to fall of sides. machineries: 

4.0 | Rule 29B of Mines Rules, 1955: The persons employed in | We wanted to inform you that we have prepared a list of 

the mine were not undergone initial or periodical medical | workmen who require the __ initial/periodical medical 

examination. examination. We are currently in the process of finding a 

qualified doctor to complete these examinations. 

Kindly provide us with 45 days to ensure that all workmen 

undergo the necessary medical examinations. Your 

cooperation in this matter is greatly appreciated. 

As a small mining firm, we are currently in the process of 
arranging vocational training for our workmen. Once we 
have identified a suitable centre, we will promptly arrange 
for the vocational training of our workmen. Ensuring the 
safety and well-being of our employees is a top priority for 
us, and we are committed to providing them with the 
necessary training to excel in their roles. 

5.0 | Rule 6 of MVTR, 1966: The persons employed in the mine 

were not imparted vocational training. 

M/s.-DISHA ENTERPRISES 
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anking you, 

Yours faithfully, 

NTT Gy rides * 
ay po Ie 

(Smt. Sudha Singh) 
Mines Owner 
M/s Disha Enterprises, Noniya Mohal, Katara, District- Banda (Uttar Pradesh) 
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Vad GOLEM Email 

WEB. 
Orreet wren ww ry a 

q Nay Govt. of India 
“ei 4 wer wed elon al arerer 

és OAS Ministry of Labour & Employment 
et CUT Vea arent are errors 
wert orerd) Directorate-General of Mines Sataty 

NO: 30281144|NZ|Varanasi Region|Perm|2024]263626 Varanasi, Date; 24/03/2024 

Qua, 

WA Wad PreRTa 

aR aa, aero 

Ga F, 

Stach qur fig uel oft atta fig, 

Fiera. Ho FR vex USSG, 

TSHR Ye TAR TeR (Gus, rea aiesy War 

(Me Ho 332, GUS Ho — 02, THAT- 1.61 Fo) 

Praha ere, oat aera, 

RSX F fHeH- STAI Go Wo) 220001 

fava: Permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961 for deployment of 
Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Badokhar Khurd 
Imarti Pathar (Khanda, Gitti & Boulder) Mine (Gata No. 332, Khand No. 02, Area- 1.61 Hect.) of M/s 
Disha Enterprises, Pro- Smt. Sudha Singh. 

Tele, 

Please refer to your online application ID; 263626 dated 03.03.2024 on the above subject, enclosing therewith 
Surface Plan No. SBR/MS/SUR/727A/2023 date of Survey 26.08.2023 and Director of Geology & Mining, 
Govt. of UP’s letter No. 663/MP/16 dated 29.07.2019 approving Mining Plan under UP Minor Minerals 

(Development) Rules 1963. 

theimauet fi Speen considered in light of information furnished by you in your application and accompanying 

Af Spins. By virtye d&the powers conferred on the Chief Inspector of Mines (also designated as Director-General of 

‘ Mines-Safety)! und Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961, and by virtue of the 

ae Yhorjzation «gry le to me by the Chief Inspector of Mines (also designated as Director-General of Mines 

nder“Sedtion 6(1) of Mines Act, 1952, I hereby permit you for deployment of Heavy Earth Moving 

Hic (HEMM) without deep hole drilling & blasting at Badokhar Khurd Imarti Pathar (Khanda, Gitti 

Casio v9 ff 

% on ; »pprdval-permigsion-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/inbox WHSPaDNatay NIBRREISHS:.s4 WAZ 

% oy 
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Abo mm f real 

JR Voulder) Mine (Gata No. 442, Khand No. 02, Areas 1.61 Heet) of M/s Disha Enterprises, Proe Smt. Sudha 
Singh. in the area hounded by points A.W, 4, 2.1, BPG, WE & A as shown on the enclosed Surface Plan No., 
SBR/MS/SUR/727A/2024 date of Survey 26.08.2021, anbject to the following conditions 
with 

i 

strictly being complied 

1. GENERAL 

11 Except where otherwise provided for in this relaxation/permission, all relevant provisions of the Metalliferous Mines Regulations, 1961, relating to opencast workings, explosives 
machinery shall be strictly complied with. 

& shot firing and use of 

,{ 
{ H ¢ 1.2. No deep hole drilling and blasting shall be conducted in the mine without obt | aining separate permission 

for the purpose under Reg. 106(2)(b) of the Metalliferous Mines Regulations, 1961 

1.3 (a) No blasting shall be conducted in the mine within the danger zone of 300m from any permanent 
building or structure not belonging to the owner without obtaining permission under Reg.164 (1A) (C) & 
(1B)(a) of the Metalliferous Mines Regulations, 1961, except with the aggregate maximum charge in all the 
holes fired at one time not exceeding two kilograms or with the maximum charge of two kilograms in each hole 
if the blasting is done with delay detonators or other means and there is delay of at least half a second between 
the successive shots fired. Provided that if the shortest distance from the place of firing to any part of such 
structures is less then 100 m, irrespective of the amount of the charge, no blasting shall be done except with a 
permission obtained from this Directorate for the purpose. To ensure adherence to above restrictions, the shot 
ae of diameter more than that compatible for the explosive cartridges of 32mm diameter shall not be 
used. 

(b) No blasting shall be conducted using SME/SMS/ANFO explosive without having valid permission obtained 
under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961 

(c) The total explosive charge used. in the mine per day shall not exceed 100kg. 

1.4 No blasting in the mine shall be carried out within 300m of public/village roads till such time the blasting 
incharge has ensured that no persons/vehicles passes on such roads during the time of blasting. For the purpose, 
drop barrier shall be provide on both side of such road at a distance of 300m from the place of firing of shots in 
the proposed limit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles shall 
not be allowed to pass on the said road during blasting and till the time all clear after blasting is obtained. 

1.5 Blasting shall be conducted only after ensuring that persons including blaster within 500m radial distance 
from place of firing of shot holes have taken proper shelter. The persons/employees of the nearby mines, 
crushers, dwelling, and structures are belonging or not belonging to owner lying within 500m radial distance 
shall also been withdrawn outside danger zone or removed to proper blasting shelter. 

1.6 The owner shall indemnify occupants/owners of the houses/ dwellings/buildings or other structures of public 
authority concerned, if any, against the dangers to those propertics or injury to them or other persons arising out 
of operations conducted under this permission, 

1.7 No work shall be carried out in the mine beyond daylight hours, 

1.8 No working shall be made or extended within 45 m of any building/structure of permanent nature not 
belonging to'owner of the mine without permission in writing from this Directorate under Regulation 109 of the 
Metalliferous ROS ection 196] 

1.9.No working Shall be made in any spot lying within horizontal distance of 15 m form cither bank of the Canal 
or Bay streams naitah, etc without obtaining permission in writing form this Directorate under Regulation 127 of 
the Metalljferou “Mines Regulations,1961. Adequate protection against inrush of Nallah water in the mine shall 

WAGE gf \ be ppagxidcd and mdintained. 
Seco: ff ff 

, das fan J 
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fmail 

or senior mast Mine official present in the mine, sh 

ce of the safety measurcs. St 

ould be framed and enforced 

all go round the surface 

anding orders for si PM 

heavy rain, the Managet 
40 Dunne 

ck vulnera 

area of the mune to che 

withdrawn of persons from the mine 

ble point and effectivenc 

in case of apprehended danger sh 

111 Garland drains of adequate size shall be provided on the surface on the periphery of the opencast workings 

sath ‘ . 

to divert rain water from Mowing into the mine 

1.12 Travelling roads for manual work persons separate from the haul roads shall be provided in the mine 

accordance this 

1.13. This Directorate chall be informed as soon as the mining operations are commenced in 
operations shall 

oveming and intimation about temporary discontinuance OF completion of mining 

condition 
and in any case not later than one month thereof. 

and be sent promptly 

2.0 OPENCAST WORKINGS: 

2.1 Height and Width of Benches 

an 3.0m and that in overburden, ore body or other 

2.1.1. The height of benches in Alluvium shall not be more th ovel 

hine used for digging, excavation oF removal 

rock formation shall not be more than the digging height of the mac 

or 6.0 m whichever is less. 

ownwards only and no men & machines shall be 

2.1.2. The quarrying operation shall be conducted from top d 

deployed at the bottom of high bench if any. 

21.3. Width of any bench shall not be less than (i) the width of the widest machine plying on the bench plus 

2.0 metres, or (ii) three times the width of the largest truck/tipper plus 5.0 metres if trucks/tippers ply on 

the bench, or (iii) the height of the bench, whichever is more. 

2.1.4. The slope of the benches formed to work the mine’shall not exceed 60° from horizontal. 

2.1.5 When persons are employed within 10 m of the working face, adequate precautions shall be taken to 

ensure their safety by dressing the sides of the bench. 

2.1.6 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest shall be 

avoided. 

2.1.7 Travelling roads for manual work persons separate from the haul roads shall be provided in the mine. 

2.2 ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES 

2.2.1 All haul roads for trucks/dumpers/mobile machinery shall be maintained in good condition. 

2.2.2 Wherever practicable, all haul roads for trucks/dumpers/tippers shall be arranged to provide onc-way 

traffic. 

3.2.3 No road shall be of a width less than “three times the width of the largest vehicle plus 5.0m” plying on 

that road. 

2.2.4" uts, crossing points, and waiting points shall be designated and demarcated by proper sign 

béards anc of drivers 
- 

/ 2. d bends in haul roads for HEMMitrucks/tippers shall be so designed, made and kept 

im feos and drivers of vehicles plying on the road have clear view along the road, for a 

id an three times the braking distance of largest HEMM when plying at the rated speed, as 

\ fixed 

https:Happroval-p mission-dgms issi i i i 
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226 Whete visibility for n distince as above cannot be eweured, separate lanes shall he 
and bends in haul toads of wadihe pit lece than 

that road. The lanes ehall be 

Cea 

provided at all corners 
“2 times the width of the largest vehicle plus 3.0m" plying on 

separated by a strong divider for up and down traffic - 
$53 9 P Yer No haul toad for HEM dum Pers/trucks/ tippers shall have a gradient ateener than | in 16 at ave a gradie epler the any pl and grachent of ramps overt a distance " _ 

Of 10m shall not be steeper than | in 10 

> ee) & 4 oo 4 " wwe 
4 

2. Where any part of the road exists above the level of the surrounding areca, a strong parapet wall or embankinent, not less than 1.0m wide at the top with s i ides sloping on either side, and of height not I the diameter of the tyre of the largest truck/tipper i ceelimalntaised i 
; t t plying on it, shall be provided and kept maintained to frevent any out of control vehicle getting off the road and rolling down. 

2.2. Warning notices and road signs shall be posted along the haul roads at appropriate places like crossings, 
curves ete. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or vertical posts shall be 
provided to help the drivers to keep the trucks/tippers on the track. 

2.3 SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS 

2.3.1(a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved by the 
manager in writing. 

(b) Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines or within 45m of 
any other public structure like roads, railways, etc. 

(c) The slope of a spoil bank face shall be determined by natural angle of repose of the material being deposited, 
but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be retained by 
artificial means at an angle in excess of its natural angle of repose. 

2.3.2(a)The spoil, overburden or debris shall not be deposited within 45m of railway line, public road, other 
public works or other structures of permanent nature, not belonging to management. 

(b) A suitable fence shall be erected between any railway line/road/buildings/structures not belonging to the 
management, and the toe of every active spoil bank so as to prevent un-authorised persons from approaching the 
spoil bank. 

2.3.3. No persons shall, or shall be permitted to approach the toe of an active spoil bank where he may be 
endangered from material rolling down the face. Suitable warning signs at conspicuous places shall also be 

displayed. 

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencast workings shall 
be kept fenced in accordance with DGMS Circular No 11 of 1959. 

3.0 SUPERVISION 

3.1(a) A person possessing the qualifications prescribed under Regulation 34 of the Metalliferous Mines 

Regulations, 1961, shall be appointed as the manager of the mine to look after HEMMs operation. 

(b) This permission shall stand revoked as soon as the qualified manager ceases to work in the mine. 

Dep t of Heavy Earth Moving Machineries (HEMM) shall be suspended in absence of the manager with 

fines td cation. 
y, ay 

f (le) Toemenier shall not be appointed in any other mine in any capacity whatsoever. 
BISA ied As ey 

: \ 

348-3 _ %3d9 4l13 
htips’//approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Inbox?q=Tbenlylazh7 Y4GV2wQisSw *e3d%3d 

Nal? ey Pe’ M/s.-DISHA KNTERPRISES 
Mig gene” |b _— “AT Wid 

~ Proprietor 

CE Scanned with OKEN Scanner

102



if Sf 

Brn wort 
Freau 

in the mine je , 
, 

anied on in etict comphance of the Mines Act, riled, Y under They ebal 
regulations and the orders made th | ale CUperv yee tf ANSPOT ANd Toading operations being done by the contractort 

efe- 
4), ifany 24 ‘Ap pte “ The aggrepar hore power of the mac hinery weed in OO. AS pet the Approved Mining Man of thie WING, Hence, not more than one excavator wit there to shall be deployed tn the mine. 

auch opencast workings of the mine sh 
Number of excavatara to he re 

h total horse powe 

all not exceed 
quired in this mine is I (one), r not exceeding 200 and equipment attached 

Vé . " ‘ “4 The Managet and the Mine Foremen appointed if any shall in particular 
a make frequent Inspections of the arcas placed under his charge, check “perations being conducted, and sh 

any unsafe conditions/practices in all ensure that all operations are conducted in a safe and efficient manner, 
b. not allow any person to work or allow any HEMM to be deployed above or under \ Places where there is indic 

) 
any overhanging edges or ation of impending slide, until such danger h as been removed, 

ations on benches or required to work With, and he uses safety belt of a type approved by the Chief Inspector of Mines, 

¢. ensure that every person engaged in dressing oper at height is provided I 

d. ensure that all loose material is removed from high wall(s) before drillers are eng 

¢. ensure that parapet walls/berms/embankments along the haul roads and dump/stock-pile edges are properly Maintained, 

aged on the lower bench, 

f. frame a “Code of Traffic Rules & Procedures” 
Prevention of injuries to persons engaged at loading and unloading points, in tipping operations on stock piles, dumping of overburden in dump yards, etc., and ensure strict compliance and adherence of the same by all. 

for movement of HEMM, and of “Code of Practice” for 

g.cnsure compliance of stipulations of conditions governing grant of this permission and other provisions of the Regulations, Rules, bye-laws, orders , and circulars issued from time to time, as maybe applicable. 

3.5 HEMM/equipments de 
be placed under the charge of an engineer to ensure their adequate inspection, examination, and maintenance in a safe working order. 

3.6 The engineer/competent person(s) appointed shall — 

a. inspect & examine all machines and equipments and satisfy himself that they are in sound and safe working 
order. 

b. not allow any machine, equipment to be used, if it is found defective. 

ployed in the mine, including ones deployed through contractual agencies, if any, shall 

c. ensure that every machine/equipment is used in a safe and efficient manner 

d. ensure that each operation/activity concerning repair, maintenance and operation of machinery/equipment is 
carried on in a safe and efficient manner. 

3.7 The manager shall issue a copy of regulations, rules, bye-laws and orders made there-under and a code 
specifying duties..and responsibilities to all mine-officials, i.e., to Foremen, Mining Mates, Engineer(s), 
Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading supervisors etc., which affect 
him, jn’a language understood by them. 

‘ pyaney TRPATEL, \ 7 : 3.8 It : aall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and Supervisors to ensure 
‘that all persons ye ing in the mine, and those working on machines/equipments etc. work as per the code and 
‘all machi ARaequipments etc, are installed, operated and maintained in safe working condition, 
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A 40. ENAMINATION, REPATR & MAINT ENANCE OF MACHINES 

4.1(a) A code of practice for inspection, examination and repair of all machines and equipment shall he drawn up 

by the Engineer in consultation with the Manager and implemented, The code of instructions furnished by the 

manufacturers in the matter of maintenance of various machinery and preventive maintenance schedules for each 

type of machinery and vehicle shall be strietly followed 

(hb) Every HEMM and drill shall be thoroughly examined by an engineer or a competent person at the 

commencement of every shift and shall be maintained In good and safe working condition, The engineer or 

mechanic or foreman or other authorized competent persons shall personally inspect and test every machine 

Kvehicle paving special attention to the following details - 

i. that the brakes and horn or other warning devices are in working order, 

iv. that the lighting fixtures are in proper working order, if the machine is required to work beyond day-light 

hours. 

iii. In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering system, horn, 

audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator lamps, hazard lights, and other 

safety devices prescribed by the manufacturer and circulars issued by DGMS. 

iv, He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle unless he is 

satisfied that it is mechanically sound and in efficient working order. 

(c) Arecord of examination and maintenance carried out in accordance with the above shall be maintained in 

a bound paged register, which shall be signed by the competent person or engineer. 

4.2(a) Every machine shall be allocated at least one day in every week for its maintenance, when it shall be 

thoroughly examined & inspected by a competent person or an engincer, who shall satisfy himself that it is 

mechanically sound and is in safe and efficient working order, before it is allowed to be re-deployed. 

(b) Arreport of every maintenance made under clause (a) shall be recorded in a bound paged book kept for the 

purpose, and shall be signed and dated by competent person making the inspection and countersigned by the 

Engineer. 

4.3(a) If the engineer or competent person making an inspection notices any defect in any machinery, the said 

machinery shall not be used until the defect has been remedied. 

(b) Any defect in any machinery, reported by its operator, shall be promptly attended to. 

4.4 Any machinery found to be in an unsafe operating condition shall be tagged at the operator's position; “Out 

of Service, Do not Use” and its use shall be prohibited until the unsafe condition has been corrected. 

4.5 All repairs to a machine shall be done at a location which provides a safe place for the persons engaged on 

repairs. 

4.6 (a) t for testing, trial or adjustment, which must necessarily be done while the machine is in motion, 

11 be shut down, and positive means taken to prevent its operation, before any repair, 

tion is undertaken on it. 

— A vi! 
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a device, duly approved by the Chief 

hich shall be kept in operation during 

No dry drilling operation shall be 

7a 6 o1PM 

1 All drills shall be provided with wet drilling arrangement OF with 

Inspector of Mines, to prevent atmosphere getting charged with dust, 

drilling operations and it shall be maintained in efficient working order. 

camed on, 

§.2 All moving parts of the drill shall be adequately guarded and it shall be ensured that such guards remain in 

place before the machine is put in operation. 

§.3. Every drill shall be placed under the charge of a competent person for its operation, duly authorised in 

writing by the manager, herein called the ‘Operator’. 

$.4 At the beginning of his shift, the drill operator shall examine the drilling equipment and satisfy himself that- 

(a) all hose connections are in order; and, 

(b) the drill is in safe working condition and all safety devices are in place and functional 

(c) persons keep clear of the drill and drill stem while the drill is in motion; 

(d) persons do not work under suspended tools when tools are removed from the holes, 

(c) all finished drill holes are properly plugged so as avoid possible injury to any one accidentally stepping onto 

the hole. 

all be thoroughly cleaned of loose rocks and debris and position of 
5.5 The area where drilling is to be done sh 

be readily seen by the 
every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as to 

drillers. 

holes have been fired, until the blaster has made a 
5.6 No drilling shall be commenced in an area where blast- 

f old deep holes, for unexploded charges that the 
thorough examination of all places, including remaining butts 0 

drill rod may strike. 

5.7 No drill rod or pick shall be inserted in butts of old holes even if an examination under clause 5.6 has failed 

to reveal presence of explosives. 

5.8 Drilling and charging of holes shall not be carried out in the same area at the same time. 

5.9 Drilling operations shall not be carried on simultaneously on two benches, at places directly one above the 

other. 

6.0 DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS 

6.1 Every shovel/pay-loader/dozer shall be provided with all function cut-off switch, efficient warning devices, 

provisions for limiting hydraulic cylinders, front and rear lights, effective brakes, and seat belt of a type 

prescribed by the manufacturer at operator’s seat. 

6.2 To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant hydraulic hoses 

and fire-resistant sleeves/conduits housing cables/wires, turbo-charger guard, vent valve on top of hydraulic 

plate between hot zone and cold zone. 

63 Every shovel/p&y-loader/dozer shall be so designed as to afford the operator clear and uninterrupted vision 

j F all. rola al Sal b& provided with retracting ladder, and suitable portable fire extinguishers. 
Aavcetst 

ath 4 . ; : 
16 the gperator against heat, dust, noise etc. and at the same time provided adequate safety to the 

Ator in the cyent of roll-over or overturning of HEMM. 
Jt tf 

/S.-DISHA ENTERPRISES 
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OPCTAtN daly nuthetiersd ace 
nnd diver chall be placed under the charge of a competent person for its 

ritingt by the manager, herein called the ‘Operator! 
fH MA) Thy pre ; CTALY &hal] not ; f hhe y » " / of ita ante wrthing ord (wit the machine for work nor shall he work the mac hine, unless he is satiafied 

ib) The he) Alt Khall kee . keep the cab window clean ¢o as te ensure clear vision at all times 

(vc) The operate ator shal craic I not operate the machine when persons in proximity may be endangered, 

(dl) The o Nerat or st shall etna tha bike Piel ie oa over-passing the trucks/tippers when they are being loaded. He 
de body of the truck/tippers whilst loadi ae \ st loading and not over the cz 5 ab 1 

protected by a wubnantiallytronp eee f ver the cab, unless the cab 15 

6.7 rey | ee R The walkways in or about the cab of any shovel, excavator, 
lools, grease containe 

and pay-loader shall be kept free of loose 
rs or other materials that might fall or give rise to tripping hazard, 

6.8 ‘ "i aK ® Before leaving the machine, the operator shall lower the bucket to the ground. 

69 N 5 ‘ ‘ F < No person other than the operator or his helper so authorised in writing by the manager, shall ride on a 
shovel, pay- ing i ; ovel, pay-loader, or dozer during its normal operation. The operator shall not allow any unauthorised person 
to nde on the machine, 

6.10 No person shall be permitted to ride in the bucket of a shovel or a pay-loader. 

6.11 When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground. 

6.12 When being operated in soft or unstable ground, every shovel shall be supported on mats, heavy planks or 
poles as to distribute the load of the machine over larger area and prevent its toppling. 

6.13 If more than one excavator/shovel/ pay-loader is in use in any area, cither on the same bench or on 
different benches, the machines shall be so spaced that there is not less than 30m distance from the swing range 
of the boom of other excavator/shovel/pay-loader, there is adequate space for safe operation of each of the 
equipment, and there is no danger from flying or falling pieces of stones from one machine to the other. 

7.0 DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS 

7.1 Every truck/tipper shall be provided with following safety features: 

e
R
 

(a) efficient fail-safe service brake, and a parking brake, 

(b) efficient secondary brake so that the truck/tipper can be stopped in an emergency, or in the event of failure of 

service brake, 

(c) an efficient speed retarder or an exhaust brake to keep in check the speed of the vehicle during its down- 

gradient travel, 
. 

(d) eat equipped with seat belts of a type prescribed by the manufacturer for driver, and separate seat(s), 

250 ed with seat belts, for person(s) other than operator/driver, if such person(s) authorised to ride in 

ong cabin guard extension over the driver’s/operator’s cabin, 

* . Sof) lalapy i tor to warn the operator that the truck/tipper/dumper body is still in lifted position 

Semitic hah ize on either side of the vehicl 
“4 d) rearview mirrors of adequate size on either side of the vehicle, 

all eet * Oa . ai ; " SH Id% 8/13 
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ch) blind-spot mitrors to cnable the operator to have clear Visibility of blind area in and around the truck/tipper , 

Email 

(@) automatically operated audio-visual alarm of an approve ame ‘ oved type which gets switche . ; 
lover is shifted in “reverse” position: YI YI ch gets switched on no sooner the gear 

GQ) efficient hom & side indicator lights; 

(k) efficient head-lights & tail lights, if “i ‘ 
© : « Se ft ] mM e] / are . to . ire " ‘ 

hours. 8 the trick/tipper dumper/equipment is required to work beyond day-light 

1) blinking type of haz: ‘anyi ‘his . ‘ ‘ ( ng type of hazard warming lights on all sides of the truck/tipper which, irrespective of engine's running 
ran be switehe in case al /e . é : c wee’ itched on in case the truck/tipper down or is stopped/stationed/ parked on haul road or in operational 
area of other trucks tippers, 

(m) retro reflective reflectors on all sides, 

(n) speed limiting device to restrict the speed of the tipper/truck to maximum as fixed by the manager, 

(©) propeller shaft guard, 

(p) fire resistant hydraulic hoses in hot zones and fire-resistant sleeves/conduits housing electrical cables/wires, 

(q) mechanical stecring locking to prevent untoward movement of steering wheel and tyre for safety of persons 

attending the dumper/tipper/truck whilst its engine is running, 

(r) mechanical type anti-collision device, such as tail-gate protection, bumper extension, etc., to protect operator 

from head on and head to tail collision, 

7.2 The audio-visual alarm provided on trucks/tippers shall be of such intensity which is not less than 5dB(A) 
above the surrounding noise level. 

7.3. Every truck/tipper shall be operated by a competent person authorized in writing by the manager herein 

called the ‘operator/driver’. 

7.4 No person other than the driver or the manager or any person authorised in writing by the manager shall 

ride on a truck/upper. 

7.5(a) Before commencing work, the driver shall personally check the truck/tipper for oil(s), fuel & water levels, 

tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special attention to the following 

details: 

(i) that all brakes, speed retarder, and steering system are in proper working order; 

(ii) that proper seat and seat belt is provided on driver’s/operator’s seat 

(iii) that all safety features and warning devices are in working order; 

(iv) that rear view mirrors are provided; 

We that all tights are in working order, if the vehicle is required to work after day-light hours. 
tee eS 

(&) The driver operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is 
_ SES thai 78 mechanically sound and in efficient working order. 

f Adrocete 

all tvear the seat belt before starting the vehicle and shall also ensure that other person(s), if so 
d 6 nde the vehicle, are properly seated and also wear safety belts. 

5 - , 4 
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qd) The driver eh, Wer shall keep the cab window clean 80 a8 to ensure clear Vision at all times 
(c) The d are hve i) sa gue Ct shall ensure that parking brake is on, before stopping the engine 
(‘The © driver shall handle the track jtienee , downk all handle the trick luipper carefully and keep it under control at all times. He “ : oh , le . 

ill gradionts in low gear 
hall negotiate and apply retard brakes so that minimum of braking is required ») K chs ig He shall not drive too fast, shall Werttake another vehicle unless he ¢ “Neceding the speed limit, and that audible Waming signal before overt Proper audible signal in reply, 

avoid distractions and shall drive defensively, He shall not attempt to 
an see clearly area cnough ahead to be sure that he can pass it safely without 
area ahead is free of any road intersection or Junction. He shall also sound 
aking and shall not attempt to pass the other vehicle until he has received a 

(h) When a Pproaching an excavator, the driv shall not att 
cr of the truck/tipper shall sound the audible warning signal and empt to pass the ex cavator until he has received a proper signal in reply. 

“4 _The driver shall not operate the truck/ti ve cle. He shall give an audible w trucks, tippers or dumpers sh 

pper in reverse unless he has a clear view of the area behind the 
arning signal before reversing the truck/tipper. As far as possible, loaded 

all not be reversed on gradients. 

(J) The driver shall not drive 'nose to tail! : particularly behind a vehicle with twin rear wheels from which a stone | piece wedged between the tyres may fly b ack into the windscreen of his vehicle. 

(k) He shall sound audible Wwaming while approaching blind corners or any other points where person may walk in front unexpectedly. 

is not loaded in a manner as to 
project horizontally beyond the sides of the vehicle’s body and that any material projecting beyond the front or rear is indicated by the red flag during day and a red light after day-light hours. 

(m) The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not allow more than 
the authorised number of persons to ride on the vehicle. 
board/cabin platform of a running truck/tipper. 

(1) The driver shall see that the vehicle is not overloaded and that material 

He shall not permit any person to ride on the 

7.6 Sufficient stop blocks shall be provided at eve ry tipping point and these shall be used on every occasion, 
material is dumped. 

7.7 Code of Traffic Rules framed by the Manager shall be adopted and followed during movement of all 
trucks/tippers. They shall be prominently displayed at relevant places in the Opencast workings and on 
truck/dumpers roads.7.8 | When not in use, every truck/tipper shall be moved to and parked at proper parking 
place(s) which shall be on level ground and away from working area of other mobile equipment. The truck or 
tipper shall not be parked at a place where it cannot be observed. 

7.9 No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the body in a raised 
position unless the truck’s/tipper’s body has been securely blocked in position. The hoist mechanism shall not be 
depended upon to hold the body of the truck/tipper in a raised position. 

7.10 No person other than those authorised shall be permitted to enter or remain in any dumping yard, loading 
and unloading:points and turning points. 
ae a 

aU ro In respect ofievery truck/tipper or class of trucks/tippers, the maximum load to be hauled shall be 
determiried and, notified, to operators/drivers by the Manager. Speed limits at which such loads can be hauled 

{ shalltalso be'dete and fixed by the Manager, depending on the road gradient, direction of movement, road 

const Tiand, notices/sign boards specifying the same shall be posted along the haul road at appropriate 
' plac os 
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- s0 OTHER GENERAL RE Email 
REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE 

8.1 The stability test of HEMM sh aa all be carri : 
independent agency. arried out atleast once in year and after every major overhaul by an 

8.2 All Cc “ i i 
ranes, including overhead cranes Shall be subj 

~ 
£ C c 

1 

agen in ec per lise In this regard once at least eve ear and record ther CO J 

8.4 All apparatus us : apparatus used as . . 
subjected to hydraulic test piles ee part of the equipment, like pressure vessels, air receivers, etc., shall be 

: : at intervals not exceeding three years. Such tests shall be done by an agency havi . i : : Ng expertise in this regard, and record thereof shall be kept maintained. 

8.5 While inflating t ; yres, suitable pr i ; . =i : ; tty either inthe Gent at protective cages shall be used. Tyres shall in no case be inflated by sitting 
it or on top of the same. The locking ri iodi i 

Sa ci: alae ; king ring of every tyre shall be periodically examined and 
jall also be examined on every instance the tyre is inflated. A record of such examination shall be kept 

maintained in a bound paged book kept for tl i i i i 
cmninileguiniesl bode onencs pt for the purpose, duly signed by the person making the inspection and 

9.0 TESTING OF BRAKES 

9.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested atleast once in two 

wecks, in a manner as indicated below: 

(a) SERV ICE BRAKE TEST: The brake shall be tested as specified by the manufacturer of the vehicle or on a 

specified gradient and speed when the vehicle is fully loaded. The vehicle should stop within a distance 

as specified by the OEM when the brake is applied, which shall be obtained from the manufacturer of the 

vehicle. 

(b) PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period of at least 

ten minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is permitted to 

ply. 

9.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept 

maintained in a bound paged book which shall be signed by the person carrying out the tests and shall be 

countersigned by the engineer and the manager. In case any defect in braking system is observed in any 

equipmenUHEMM, such equipment/HEMM shall be taken off from operation and record thereof shall be kept 

maintained. 

9.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes including service 

brake. retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS Technical 

Circular Nos. 36/1972, 03/1981 and 04/2012 i.e. Service break, Retard brake; parking brake and steering shall be 

tested with accelerating the engine to 1400 RPM, 1300 RPM, 1200 RPM and 1000 RPM respectively. 

10.0 PROTECTIVE EQUIPMENT 

orking in the mine shall be provided with, and shall use, a helmet and protective footwear 

y tae Chief Inspector of Mines. 
10.1,< Byer pe 
ofa Jype approv 

fi Poy sie tates itted to work on height or at any place having inclination of 45 degrees or more, from 

z wherg he is lik yg lip! or overbalance, shall be provided with, and shall use, a full body harness of a type 

“possess ABS ia and approved by the Chief Inspector of Mines. 
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rn? Adequate atrangements to all mobile HEMM. py 
Email ay dry ucks and Uppers o 

dust, by Wetting, shall be m perate. 
MN. A 
Inspector 
anil 

ade on haul roads and benches where dnils shall be Provided with wet drilling arrangement or with a device, duly approved by the Chief 

of Mines, to prevent atmosphere Setting ch 
E Operations and it 

r 

nere ' arged with dust, which shall be kept in operation during 

sn 
shall be maintained in efficient working order. No dry drilling operation shall be 12.0 USE OF ELECTRIC ALM ACHINES/EQUIPMENT 12 No electrically ©perated machine equipment or accessory shall be energised, commissioned and used 

without prior approval of the competent authority under the relevant provisions of Central Electricity Authority 

(Measures Relating to Safety & Electric Supply) Regulations, 2010. 13.0 GENERAL 

13.1 Suitable Steps shall be taken by all appropriate means to reduce the exposure of workers to any excessive 

noise and Vibration. Guidelines given in DGMS {Tech.} Circular No.1 of 1975 may 13 3.2 Trucks. Uppers an 
be followed. 

d other heavy vehicle: Premises without a valid 

Mises, properly manned check 
; : 

\ Xt of each vehicle shall be maintained. At the check gate the license of the drivers shall also 
be checked for eliminating the Possibility of unlicensed persons driv 

No manual workers sh 
deployed. They shall be empl 
conform to the 1 
1961. 

142 Ifar any time any 
violated or not 

one of the conditions, subject to w complied with, this Permission/exemption sh effect. = F 

hich this permission/exem 
all be dee 

ption has been granted, is med to have been revoked with immediate 
143 
Im 
4a 

time if considered necessary in the » 1961, only, without Prejudice to any ecome applicable at any time, 

» Soon as the mining operations are commenced in accordance with 
about completion of the mining perations should also be sent Correspondence/inbox?q=Theniyla2h7¥4GVaw0 i9Sw%3d%3d 12/13 snk TERPRISES 
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promptly and in ANY case not | Mer than one Month thereof. s00U 

i 

! 
- 

~ Unless renewed, this Permission/retaxation shall be valid for a period of (five) y from the date 

OF tssue of this letter or Validity Y Of lease period whichever is cartier, ‘our Faithfilly 

, 

\UMAR RATIVA KRISHNA (DIRECTOR - VARANASI REGION) 

Mls.DISHA ENTERPRISES 
€yy | 

Proprietor 

. 243d AZ/13 ; AGVAWQISSw%o3d% 
5 nbox?q=Tbeniylq2h7Y: 

*<, Pid in/PermissionExemptionRelaxation/PEREmailCorrespondencell 

Hap ission-dgms.gov.in/Pe https:llapproval-permissh oI 

CE Scanned with OKEN Scanner

111



~— eae a 
ais —s OUTLET PTET 

} wt Govt. of india 

' rt ery cred elurerry efarerer 
. ‘ 

ra aS De Ministery of Labour & Employment 

ete dana” verre Vcenit arerlare errerer 
Werte wert Directorate-General of Mines Safety 
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No underground working shall be made, 
’ Employment of work persons in the mine shall not execed 78 inal, 

. Work in the mines shall be done during day light hours only. 

No deep hole blasting shall be carried out in the mine, 

No Heavy Earth Moving Machinery shall be used in mine w ithout obtaining permission from this 

Directorate, 
a . 

\\ ork in the mines shall be supervised by you & the same shall remain suspended during your absence 

from the mine on account of leave or otherwise. 

. A Mining Mate shall exercise personal supervision of operations connected with mining. 

No blasting shall be carried out in the mine except by a blaster duly appointed by the owner for the 

purpose as required by the provisions of Regulation 160 of the Metalliferous Mines Regulations, 1961. 

This authorization shall be deemed to have revoked, if any of the condition subject to which this 

10. 
authorization has been granted, is violated or not complied with. 

The above authorization may be amended or withdrawn at any time if considered necessary in the 

interest of safety. 

This authorization is being issued without prejudice to any other provisions of the law which may be or 

may become applicable at any time, 

Your special attention is drawn towards precautions as stipulated under Regulation 164(1), (1A) 

& (1B) of the Metalliferous Mines Regulation, 1961 for strict compliance. 

This authorization shall be deemed to have revoked, if at any time your Mine Foreman Certificate No. 

FRE/4440, dated 09.11.2020 is found invalid / false. 

Your Faithfully 

ee 
SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION) 

THIS IS ASYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE. 
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